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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI  
 

ORIGINAL APPLICATION NO. 544 OF 2023 
 

IN THE MATTER OF: 
 
Paras Nath & Anr                                                       …Applicants

 VERSUS 

Uttar Pradesh Pollution Control Board & Ors.           …Respondents 
 
 

REPLY ON BEHALF OF RESPONDENT NO.8/ IFFCO TO 

THE OBJECTIONS/REPLY ON BEHALF OF THE 

APPLICANTS TO THE JOINT INSPECTION 

COMMITTEE REPORT DATED 05.12.2023 FILED.  

1. At the very outset the answering Respondent denies each and 

every averment and contention raised in the objections to the 

Joint Inspection Committee Report dated 05.12.2023/ 

16.04.2024 filed on behalf of the Applicants, except those 

which have been expressly admitted by the deponent in this 

reply. 
 
2. For the sake of brevity and to avoid the multiplicity of the 

papers all the facts stated and contentions raised in the 

response/ objection dated 11.02.2024 on behalf of the 

Respondent No.8/IFFCO filed to the report dated 05.12.2023 

filed by the Committee, may be read as part and parcel to the 

present reply. 
 
3. That the attempt of the Applicant to highlight this matter by 

putting baseless allegations before the Hon’ble High Court of 

judicature at Allahabad and Hon’ble Supreme Court have 
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already failed and both the Hon’ble Constitutional Court 

were not impressed by the allegations made by the Applicant.  
 

4. That the Joint Inspection Committee appointed by this 

Hon’ble Tribunal in both its reports dated 05.12.2023 and 

16.04.2024 have categorically highlighted compliance of all 

norms and provisions of Environmental law by the 

Respondent No.8 herein. Certain portions of the report 

wherein some ambiguity has been found, the Respondent 

No.8 has already filed objection on 16.02.2024 to the report 

dated 05.12.2023 before this Hon’ble Tribunal. The same 

may be read as part and parcel to the present reply.  
 
5. That it is submitted that there is no substance relating to the 

alleged environmental harm that has been brought forward by 

the Applicant through the present Original Applicant.  
 

6. That it is pertinent to mention that IFFCO has been receiving 

several awards for environmental protection year after year. 

Few of the awards received by it are: -  

a)  Certificate of appreciation awarded by Rotary Club of 

Allahabad, Midtown for promoting environment 

consciousness and practicing pollution control.  

b)  Environment Pollution Control Award in the year 1995 

organised by International Green Land Society during 

2nd  Jawahar Lal Nehru Memorial National Awards.  

c)  FAI Environmental protection award for the year 1996-

97 by Fertilizer Association of India.  

d)  FAI Environmental protection Award for the year 1997-

98 by Fertilizer Association of India.  

e)  Awarded Indo-German GRENTECH environment 

excellence award for the year 2000-2001 in fertilizer 
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industry sector for outstanding achievement in the field 

of Environment protection.  

f)  TERI Corporate Environmental award 2000-2001 by 

Tata Energy Research Institute.  

g)  Rajiv Ratan National Award 2005 for Best Pollution 

Control Gold Award.  

h)  National Award by Confederation of Indian Industry 

(CSI) for Excellence in Water Management — 2005 for 

being a Water Efficient Unit.  

The respondent No.8 reserves its right to place all the 

supporting documents apropos the same if so required or 

directed.  

7. That it is further pertinent to mention that IFFCO is 

maintaining the highest level of environmental pollution 

control and this fact was also stated by His Excellency The 

President of India Dr. A. P. J. Kalam in his speech/address at 

the inauguration of the 58th Annual Session of Indian Institute 

of Chemical Engineering — CHEMCO 2005 — held on 

14.12.2005 at New Delhi.  
 

8. It is submitted that IFFCO is one of the very few fertilizer 

units in India, which has been granted certificate of 

registration under ISO — 14001 by International 

Standardization Organization, Geneva. The said certificate of 

registration under ISO — 14001 is only awarded when an 

establishment operates environmental management systems 

as per international standards set for pollution control.  
 
9. That the IFFCO, Phulpur has installed Environment 

Management System as per International Standards ISO 
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14001: 1996 and due to the excellent Environment 

Management System, it has been granted ISO — 14001,  

certification for not only for the factory premises but also for 

its township at Ghiyanagar, Phulpur, Allahabad, the Hospital 

and the Moti Lai Farmers Training Institute located nearby 

the factory.  
 

10. That the environment quality and pollution control at Phulpur 

is efficiently affected by providing all necessary and adequate 

pollution control measures, monitoring system and treatment 

plants for liquid effluent & air emission. The control 

units/systems have been operating efficiently since the 

commissioning of the plant. The quality of treated effluent 

always conforms the standards laid clown by U. P. Pollution 

Control Board and MINAS (MINIMAL NATIONAL 

STANDARDS).  
 
11. That for monitoring of liquid effluent quality IFFCO has a 

most sophisticated monitoring Laboratory equipped with 

modern instruments. The Laboratory is also recognized by U. 

P. Pollution Control Board, Lucknow because of its excellent 

monitoring capabilities. IFFCO's R & D unit is also 

recognized by Ministry of Science and Technology, 

Government of India  
 

12. That due to its excellent environment management and 

pollution control, IFFCO has been granted consent order for 

liquid effluent under Water (Prevention and Control 

Pollution) Act, 1974 by U.P. Pollution Control Board, 

Lucknow right since beginning of its plant i.e., year 1980 

though commercial production started w.e.f. March 1981.  
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13. That the Applicant vide the Objections/Reply to the Joint 

Inspection Committee Report dated 05.12.2023 filed by him, 

has made various false and baseless allegations against the 

functioning of the Phulpur Unit of the answering Respondent 

No.8, which are specifically answered and substantiated 

through documents as under:  
 

i. That the Applicant has alleged that the unit operated by 

the Respondent No.8/IFFCO was being operated from 

01.01.2022 to 31.12.2022 without any consent and 

clearly in violation of the Air Act and Water Act. In this 

regard it is submitted that the above submission made 

by the Applicants in void of merits, completely 

misplaced and as such does not represent correct facts 

before this Hon’ble Tribunal. The Phulpur Unit operated 

by the Respondent No.8 was being operated with a valid 

consent under the Air Act, 1981, as well as Water Act, 

1974, from the period 01.01.2022 to 31.12.2023 and no 

violation in terms of the Air or the Water Act has been 

done by the Respondent No.8/IFFCO. True Copy of 

Copies of Consent Order dated 04.01.2022 issued by the 

Uttar Pradesh Pollution Control Board under the Air Act 

1981 is annexed herewith and marked as ANNEXURE-

A.  
 
True Copy of Copies of Consent Order dated 

04.01.2022 issued by the Uttar Pradesh Pollution 

Control Board under the Water Act 1974 is annexed 

herewith and marked as ANNEXURE-B. 
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ii. That the Applicant has alleged that the unit operated by 

the Respondent No.8/IFFCO is operating two Ammonia 

Plans without prior consent from the UPPCB. In this 

regard it is submitted that the aforesaid submission is 

completely misplaced and as such does not represent 

correct facts before this Hon’ble Tribunal. it is 

submitted that the process of urea manufacturing is well 

defined and already disclosed while making application 

to concerned Authorities for obtaining Consent to 

operate. The urea manufacturing process is a long 

process with reaction of natural gases at many stages 

with varied pressure & temperature levels. In order to 

have the operational flexibility in terms of operation and 

maintenance; the manufacturing process is bifurcated in 

separate sections. All the natural gas used in the process 

is converted in urea manufacturing only. No 

intermediate product i.e., ammonia or CO2 is either sold 

or used in any other process. A schematic diagram is 

reproduced hereunder for kind consideration of this 

Hon’ble Tribunal:  
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iii. That the Applicant has alleged that the unit operated by 

the Respondent No.8/IFFCO is operating a captive 

power plant using coal. The said power plant if of 

capacity more than 50 MW which requires not only EC 

but as well as consent under the Air Act and Water Act. 

In this regard it is submitted that the aforesaid 

submission is completely misplaced and as such does 

not represent correct facts before this Hon’ble Tribunal. 

it is submitted that the Respondent No.8 has mentioned 

in detail all the stacks of Captive Power Plant in the 

application dated 02.12.2022 submitted for CCA 

(Consolidate Consent & Authorization). 
 

True Copy of Application dated 02.12.2022 submitted 

by the Respondent No.8 before the UPPCB is annexed 

herewith and marked as ANNEXURE-C 
 

That accordingly Consolidate Consent & Authorization 

dated 21.12.2022 under Air and Water Act has been 

provided, which stipulates in condition No. 19 as 

under:-  

“ 19. Industry shall operate and maintain APCS 
installed at existing 02 Nos. Primary Reformer 
Furnaces, 03 Nos. Boilers of capacity 125 TPH 
each, 02 Nos. Urea Priling Towers and 60 TPH 
HRSG, in such manner to achieve the emission 
standards for fertilizer unit, prescribed under 
Environmental (Protection) Rules, 1986.”  
 

 True Copy of Consolidate Consent & Authorization 

dated 21.12.2022 is annexed herewith and marked as 

ANNEXURE-D 
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The unit has also obtained EC dated 14.03.2022 wherein 

captive power plant has already been specified in Para 3 

and 12. Para 12 of the EC dated 14.03.2022 is 

reproduced hereunder for ready reference:-  

 
“Existing unit has Natural gas & Coal based 
3x125 TPH steam boiler with 100 m stack and 1 
x 60 TPH HRSG with 30 m stack. No additional 
Boiler is proposed. Particulate emission is 
within the statutory limit given by CPCB & 
UPPCB. 
 

 True Copy of Environmental Clearance dated 

14.03.2022 granted by UPPCB is annexed herewith and 

marked as ANNEXURE-E 

iv. That the Applicant has alleged that the unit operated by 

the Respondent No.8/IFFCO is discharging its domestic 

as well as industrial waste outside the industrial 

premises. Further, storm water drain is being mixed with 

industrial and domestic effluent which is evident from 

the fact of traces of ammonia and other industrial 

effluent being found in it. In this regard it is submitted 

that the aforesaid submission is completely misplaced 

and as such does not represent correct facts before this 

Hon’ble Tribunal. it is submitted that the Storm water 

drain does not carry wastewater in any condition. 

However, it carries only rainwater during rainy season. 

The storm water drain was also sampled before it 

merged with the IFFCO drain. The wastewater analysis 

showed that the storm water drain had BODBDL, COD-

19.2 mg/L and TSS-BDL mg/L. It is again highlighted 

that IFFCO is a ZLD Unit, and no industrial or domestic 

8 626



waste is being discharged outside the premises. Any 

effluent generated in plant premises is not being 

discharged outside the industry and the Unit ensures 

ZLD, except during the rainy season. 

v. That the Applicant has alleged that the unit operated by 

the Respondent No.8/IFFCO that the Respondent No. 8 

only had in year 2020 and 2021 consent under Air and 

Water Act for production of Urea. However, during the 

said period the Respondent No. 8 had also produced 

Ammonia in huge quantity without any consent under 

the Air Act or Water Act. Hence, the production activity 

was carried out illegally without requisite legal 

compliance being done. It is submitted that the aforesaid 

submission is completely misplaced and misleading. it 

is submitted that the  Applicants here have alleged that 

no consent for ammonia in the years 2020 and 2021 only 

whereas, in Para 3(b) of the objections, the Applicants 

have alleged that the Respondent No.8 had no consent 

for ammonia, which is itself is contradictory.  

vi. That the Applicant has alleged that the unit operated by 

the Respondent No.8/IFFCO that the joint inspection 

committee has made a bald assertion that the 

electromagnetic flow meters are provided at the source 

of water as well as the outlet of ETP with connectivity 

the CPCB and UPPCB. However, in the report 

submitted the committee has not been able to place on 

record the data available with itself but has only relied 

upon the data provide by the Respondent no. 8 as per its 

log book. It is submitted that the aforesaid submission is 

completely misplaced and misleading. It is submitted 
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that Online connectivity of pH, TAN, (Total Ammonical 

Nitrogen) and recycled flow, has been installed in 

IFFCO Phulpur Unit since 2016 and data is constantly 

being transmitted to CPCB/UPPCB server. Some of the 

pictures of the online connectivity installed at the 

IFFCO Phulpur Unit are produced hereunder for kind 

consideration of this Hon’ble Tribunal:- 

    

Local display for pH & TAN                   Flow Instrument & local display 

   

          Installed Transmitter & Receiver on Boiler duct 

10 628



vii. That the Applicant has alleged that the unit operated by 

the Respondent No.8/IFFCO that the Respondent no. 8 

has been running the plant which is covered under 

“Category A” from 14.07.2011 to 13.03.2022 without 

any EC in terms of EIA Notification 2006.  It is 

submitted that the aforesaid submission is completely 

misplaced and misleading. It is submitted that the unit 

has obtained EC as per EIA Notification whenever it 

was required as per the provisions of law. The 

contention of the applicant that the EC is valid for only 

5 years is vehemently denied and it is stated that validity 

period of EC is only for green field projects where it is 

required to be commissioned within such specified 

period and no fresh EC is required to be taken until and 

unless there is a change, modification in the existing 

process, plant or expansion thereof. The unit has 

obtained EC for each modifications and Expansions.  

 
viii. That the Applicant has alleged that the unit operated by 

the Respondent No.8/IFFCO that the Respondent 

submitted proposal only for Modernization and 

Expansion of Existing Fertilizer Plant for 

Manufacturing of Nano Fertilizer. Hence, the as on date 

the manufacturing of Urea and Ammonia are without 

any EC and is being done illegally. It is submitted that 

the aforesaid submission is completely misplaced and 

misleading. It is submitted that EC is granted for the 

whole existing facilities along with modernization & 

expansion. EC requires for the modification and 
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expansion of exiting process and plant, hence exiting 

process and plant will remain valid.  

 
ix. That the Applicant has alleged that the unit operated by 

the Respondent No.8/IFFCO was required to publish the 

grant of EC in two widely circulated local newspaper. 

However, the said condition is stated to have been 

complete by publication in some newspaper called 

“Hindustan Samvad”, “Swantra Prabhat” and “Pioneer 

News Service“ and “Jeevan Express News”. This also 

evidents the extent of disregard to law by the 

Respondent no. 8. Further till date the Respondent no. 8 

does not shows the same on its website. It is submitted 

that the aforesaid submission is completely misplaced 

and misleading. It is submitted that the Committee itself 

has concluded that the EC conditions are complied.  

Hindustan, Amar Ujala & Pioneer News Services are in 

wide circulation. The Public hearing was held on 

04.01.2022 where more than 100 nearby villagers of 

participated. True Copy of Minutes of meeting of public 

hearing alongwith photographs is annexed herewith and 

marked as ANNEXURE-F. 

x. That the Applicant has alleged that the unit operated by 

the Respondent No.8/IFFCO has obtained the EC by 

playing fraud and by making incorrect statement and the 

requirement of water after modernization was only upto 

35290 KLD where as the unit is utilizing almost double 

of the said quantity. In this regard It is submitted that the 

aforesaid submission is completely misplaced and 

misleading. It is submitted that for correct amount of 
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daily extraction consent, sum of all the “Maximum 

Allowable Annual Extraction of Ground Water” from 

all 18 bore wells divided by 365 days is considered. As 

per the annual extraction consent, the daily figure works 

out to 35477 KLD.  The average water consumption 

from 01.07.2023 to 18.10.2023 was 28337 m3/day. In 

the report of the joint committee it was miscalculated 

and methodology is incorrect.  It is submitted that the 

total Gound Water withdrawal Capacity through 18 

borewell, as permitted by Ground Water NOCs is 

1,29,49120 M3 per year ( 35477 m3 per DAY). Total 

Rainwater being recharged of roof top and run off area 

of our Ghiya nagar township through 5 nos. Rainwater 

harvesting tanks and one pond (recently developed in 

cordet) = 5232043 M3 per year, i.e.. 40.4 % of Total 

withdrawal Capacity ( 1,29,49120 M3 per year). The 

respondent no.8 has submitted a recharge Plan to the 

Ground Water Department of Prayagraj , for recharging 

the Narai Pond situated approx. 5 km away from IFFCO. 

Approx 2630054 M3 per year i.e., 20.31 % Total 

withdrawal Capacity ( 1,29,49120 M3 per year) will 

be recharged, if the proposal for the recharge plan 

would be considered by the concerned District Govt 

Authority. The daily ground water withdrawal is within 

the maximum limit. As per the U.P. Ground Water 

(Management and Registration) Act-2019, IFFCO 

Phulpur has obtained NOCs of all 18 Bore wells which 

have already been submitted and are part the Report 

submitted by the Joint Inspection Committee. Besides 

the NOCs, IFFCO Phulpur has also obtained the 
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Registration Certificate of 18 Borewells as per 

U.P.GWD Act-2019. True Copy of Registration 

Certificate of 18 Borewells as per U.P.GWD Act-2019 

and Copy of summary of the consent for all 18 Nos. bore 

wells ground water extraction on daily basis and yearly 

basis is annexed herewith and marked as ANNEXURE-

G (Colly).  

 
xi. That the Applicant has alleged that the unit operated by 

the Respondent No.8/IFFCO was operating without 

groundwater extraction permission before 15.02.2022. 

In this regard it is submitted that the aforesaid 

submission is completely misplaced and misleading. It 

is submitted that IFFCO Phulpur Unit has No Objection 

for ground water withdrawal since 1995. True 

Translated Copy of NOC dated 18.02.1995 is annexed 

herewith and marked as ANNEXURE-H.  
 
Since then IFFCO Phulpur unit is paying water cess 

regularly to UPPCB which confirms there is no 

ambiguity between the authorities and IFFCO. Since 

GST was made applicable w.e.f. 01.07.2017 the cess 

was abolished and matter was referred to CGWA. True 

copy of Water Cess Bill dated 05.06.2018, 17.10.2016, 

17.03.2015, 23.08.2013, 15.10.2012 & 04.08.2011 is 

annexed herewith and marked as ANNEXURE-I 

(Colly) 

 
Thereafter, the answering Respondent No.8 had filed an 

application to CGWA for NOC to ground water 

withdrawal in February 2018. True Copy of Application 
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dated 20.02.2018 submitted by IFFCO before the 

CGWA is annexed herewith and marked as 

ANNEXURE J. 

 
Recommendation dated 19.03.2020 of NOC for Ground 

water withdrawal from CGWA was granted. True Copy 

of Recommendation dated 19.03.2020 given by CGWA 

is annexed herewith and marked as ANNEXURE- K 

 
In the meantime, IFFCO Phulpur Unit was periodically 

requested the Concerned Authorities to raise bills for 

water cess but no demand was raised by the authorities. 

However, it was later informed to IFFCO that the NOC 

shall be granted by the State Authority GWD, Govt. of 

U.P. Finally, NOC was granted to IFFCO Phulpur Unit 

for ground water withdrawal by GWD, Govt. of U.P. 

after payment of Rs 6,00,47,680 as fee /- 

True Copy of Authorization/NOC dated 19.02.2022 

issued by the GWD, Govt. of U.P. is annexed herewith 

and marked as ANNEXURE-L. 

xii. That the Applicant has alleged that the unit operated by 

the Respondent No.8/IFFCO has extracted extra 

groundwater and violated the terms of the NOC granted 

by UPGWA. In this regard it is submitted that the 

aforesaid submission is completely misplaced and 

misleading and as per consent for the said bore well 

(attached on Page No. 265 of the report), the allowable 

water extraction is 3840 KLD (320 KLD x 12 hr/day) 

which is more than the extracted value of 3386 KLD & 

3451 KLD. It is also submitted that the daily water 

withdrawal is well within the prescribed limit and the 
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Unit has never flouted any conditions mentioned in the 

NOC granted by the UPGWA. 

 
xiii. That the Applicant has alleged that a huge quantity of 

wastewater generated is not being treated completely by 

Respondent No. 8/IFFCO Phulpur Unit and the same is 

discharged through the storm water drain, the outlet of 

which is shown in photograph at page no. 48 of the O.A.  

In this regard it is submitted that the aforesaid 

submission is completely misplaced and misleading, as 

STP is continuously operated during daytime. The 

available storage 2400 KLD is sufficient for domestic 

un-treated effluent generated during night-time which is 

pumped to STP from next morning.  

 
xiv. That the Applicant has alleged that the unit operated by 

the Respondent No.8/IFFCO has provided material 

balance, log book, which do not tally with the material 

balance on the day of inspection. Leaving aside the 

minor discrepancy, there are major differences also. The 

said discrepancy shows that the Respondent no. 8 is 

maintaining the records of the material accurately and it 

is producing more than the permitted quantity. In this 

regard it is submitted that the aforesaid submission is 

completely misplaced and misleading, as the material 

balance data has been re-checked and found OK. The 

data noted as per logbook does include GT-HRSG gas 

also in addition to ammonia fuel consumption. The data 

recorded on the day of Inspection i.e., 17.10.2023, 

includes gas consumption in ammonia fuel, GT-HRSG 
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& utility boilers. The total urea production is within the 

maximum permissible limit.  

 
14. That in addition and for  kind consideration of this Hon’ble 

Tribunal, measures taken for controlling the quality of liquid 

effluents at IFFCO Phulpur Unit to make it pollution free 

since very inception of the factory of IFFCO from 1986 are 

as follows:  

i)  Softening Plant Sludge - The water softening by cold 

lime process is carried out in order to reduce temporary 

hardness of raw water from 350 ppm to 80 ppm suitable 

for cooling water make-up required for plant process 

system. The sludge/slurry produced during this 

operation (23 M3/Hr. approx.) containing about 2.5% 

solids is pumped to Ash Pond for settling and only clear 

water overflows, which is reused.  

ii)  Process Effluent from Urea Plant - The process water, 

generated during production of Urea is separated in 

several stages and purified and stripped of its ammonia 

content and is reused in Plant Process.  

iii)  Blow Down from Cooling Towers - Since inception till 

the year 1997 about 180 M3/Hr quantity of cooling 

water was continuously discharged from cooling towers 

to control circulating water parameters like chlorides, 

sulphates and other salts within permissible limits 

required for better heat exchange operations. Part of this 

was re-circulated to water softening plant, which formed 

the make-up for cooling towers. Remaining quantity 

was treated in Effluent Treatment Plant to remove toxic 
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hexavalent chromium by reducing with ferrous sulphate 

to trivalent chromium, which was in the form of sludge 

and was allowed to settle in a tank. The hexavalent 

chromium was not traceable in the treated effluent. 

After 1997, IFFCO has adopted a better method by using non-

chromate cooling water treatment system, which is even 

more eco-friendly.  

iv)  Ash Disposal From Steam/ power Plants  - Steam and 

captive power is generated in power plant utilizing coal 

as fuel. Earlier, till the year 2000, about 300 M3/Hr 

water was required to remove fly ash which was sent 

directly to ash ponds, where solids were allowed to settle 

and only clear water as overflow was discharged for re-

use, containing not more than 65 to 80 ppm (parts per 

million) of suspended solids.  

Since the year 2000, Dense Phase Pneumatic Conveying 

System (Dry System) is being used for direct loading of 

fly ash from the Plant to bonafide users directly on day 

to day basis, through eco-friendly tankers.  

v)  Effluent From Water Treatment Plant - Since ION 

Exchange process is used for generating extra pure ION 

free quality of water for process requirement, the resins 

are regenerated regularly with acid and alkali treatment. 

The effluents (about 21 M3/Hr) are treated in a 

neutralization tank and are re-used thereafter. 

vi)  Effluent From Ammonia Plant - Some effluents are also 

generated in Ammonia Plant during regeneration of 
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polisher unit. Earlier, this was collected in a pit and 

pumped to neutralization tank in water treatment plant.  

Presently, treatment of effluent from the Ammonia Plant 

is treated in Condensate Polisher Unit of DM Plant and 

reused as Boiler feed water in the Power Plant.  

vii)  Domestic Effluents - About 40 M3/Hr are generated 

from washing of floors, canteen etc. Earlier, uptill the 

year 1997, these were sent to soak pits where it was 

chlorinated before the overflow was discharged for re-

use. Domestic sewage of the township after passing 

through soak pit were again treated for suspended solids, 

B.O.D. etc. in a treatment pit containing water 

hyacinths. This township wastewater was being fully 

utilized as make-up in fishponds and for irrigation of 

agricultural fields of Motilal Nehru Farmers' Training 

Institute, situated near the township. Though the system 

was completely foolproof, since the year 1997, a 

Sewage Treatment - cum - Recycle Plant has been 

installed, wherein domestic sewage is treated, which is 

reused in Plant Process as Cooling Tower Makeup.  

viii)  IFFCO Phulpur unit has installed stack emission control 

units to limit the level of gaseous and particulate 

emissions since the inception of the plant.  

ix)  IFFCO has installed electrostatic precipitators (EP's) in 

all the three boilers in steam/power generation plant to 

reduce particulate matter (Coal dust) to stack emissions. 

The performance of these EP's is quite satisfactory and 
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quality of the emissions is within the limits specified by 

the State Board.  

 IFFCO Phulpur is upgrading the system time to time for 

even more stringent norms laid down by GOI regarding 

water & air emissions. Since July 2015 online 

monitoring of stack emission & water (which is being 

recycled for reuse) in being done online by CPCB. 

System for online monitoring is being installed by 

CPCB hired contractor. Real time monitoring of 

emission is being done by CPCB & UPPCB 

x)  A Flare Stack has been installed in Ammonia Plant, 

which burns out all surplus hydrocarbons generated in 

process operations during start up. Most of the waste 

gases are used as fuel in the plant during normal 

operation.  

xi)  IFFCO has installed on its own a 'Deep Hydrolyser' at a 

total cost of Rs. 197 Lacs to re-use process effluents of 

Urea plant. The ammonia and Urea thus recovered in 

this process from distillation tower bottom in Urea plant 

will add to production advantage and condensate quality 

water generated can be re-used as make up in boilers in 

steam generation plant. Thus all the process effluents of 

30 M3/Hr of urea plant is being utilised in boilers for 

steam generation and urea production has also 

increased.  

xii). Effluent Monitoring and Pollution Control  Laboratory - 

IFFCO has set up a modern and sophisticated 

monitoring and pollution control laboratory at a total 
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cost of Rs. 10 Lacs. Well-trained staff of the laboratory 

monitors the liquid and air emissions. It also monitors 

ambient air quality in and around the factory to assess 

the environmental impacts of effluents and has 

constructed several monitoring towers. IFFCO's 

laboratory has very good monitoring capabilities and is 

recognized by the U. P. Pollution Control Board, 

Lucknow 

15. It is submitted that the Applicants before this Hon’ble 

Tribunal, with bogus and masquerading allegations, had 

earlier filed a complaint against IFFCO before National 

Human Rights Commission for committing pollution in the 

nearby areas. The National Human Rights Commission had 

directed District Magistrate, Allahabad to investigate the 

complaint and submit his report to the commission. The 

District Magistrate, Allahabad directed the Sub-Divisional 

Magistrate, Phulpur to investigate the matter and submit a 

report. The Sub-Divisional Magistrate, Phulpur issued 

summons to the Applicants as well as IFFCO in this regard. 

Both the parties submitted their documents and site 

inspection was also carried out by the Sub-Division 

Magistrate in the presence of both the parties. The Sub-

Divisional Magistrate, Phulpur after carrying out its 

investigations submitted his report-dated 21.03.2002 to the 

District Magistrate, Allahabad that was also forwarded to 

National Human Rights Commission, Delhi. In the report 

dated 21.03.2003 the Sub-Divisional Magistrate, Phulpur has 

categorically stated that area around IFFCO Plant is low lying 

and the problem of water logging was persisting. However, 

no out-let or release of polluted Water from the premises of 
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IFFCO was visible and the demand of compensation by the 

farmers is baseless.  

 
 

16. It is submitted that the Applicants by unnecessarily trying to 

entangle the answering Respondent in litigation, are simply 

trying to put pressure on IFFCO to grant them job contracts 

as would be evident on perusal of their applications for grant 

of job contract work of cleaning up the Tisaura Nala. Further, 

a perusal of the grounds of the PIL No. 43709 of 2005 clearly 

reveals that the Applicant have filed the same to put undue 

pressure on IFFCO to provide compensation/employment 

through back door means.  

 
17. That earlier the Applicants has filed a PIL before the High 

Court of Judicature at Allahabad and main relief sought by 

the petitioners in the said PIL, was awarding of compensation 

to farmers, completely based on the Law of Torts and falls 

within the exclusive jurisdiction of the Civil Courts.  

 
18. It is submitted that the quality of treated effluents is always 

within the limits of Pollution Control norms hence there is no 

question of adverse effect on human health. The letter issued 

by Medical Officer Primary Health Centre, Phulpur, which 

was on record before the High Court of Judicature at 

Allahabad, clearly denies the presence of any skin disease 

and other disease in the villages in question. These letters are 

self-explanatory and clearly mention the fact that there is no 

information of any death of animals.  

 
19. That the treated effluent water is quite safe for aquatic life 

and there is no adverse effect on most sophisticated aquatic 
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animal i.e. fish. In the Toxicity test report dated 27.03.1996 

and 07.05.1997 carried out by Industrial Toxicology 

Research Centre, it is clearly mentioned that "No fish 

mortality appeared even in 100% effluent, therefore, this 

effluent is considered quite safe to aquatic animals." As this 

effluent is safe for nature's most sophisticated species like 

fish then there is no question of any adverse effect of the same 

on animals like cows and buffalos.    

 
20. That the answering respondent/IFFCO has at all times been 

following the Environmental Norms and conditions imposed 

by State Authorities from time to time, very conscientiously 

and dutifully and have never contravened any of the same. 

Thus, no liability can be fastened on IFFCO.  

 
21. That thus all care and safeguards have been taken to prevent 

pollution by the discharge of effluents and the State Board 

has been given the sole power to administer, enforce and get 

implemented the provisions of the Act of 1974 and it has been 

given very ample, wide ranging and substantial powers to 

carry out its above and ancillary functions. Heavy penalties, 

both fines and prison sentences, have been provided for any 

breach, violation or non-compliance of any of the statutory 

provisions or the instructions or directions of the State Board.  

 
22. That similar and corresponding statutory provisions and 

safeguards, etc. have been provided under the Air (Prevention 

and Control of Pollution) Act, 1981 and the Rules framed 

there under, where also the State Board has equivalent 

powers and authority.  
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23. That the IFFCO has obtained necessary clearance from the 

State Board after the Board was fully satisfied with its 

effluent disposal and discharge plans. That thus the one aim, 

scheme and purpose of the laws dealing with pollution is to 

have one designated authority, the State Board to deal with 

all aspects of pollution and to give this authority all the 

powers and authority to efficiently and effectively carry out 

its mandate. That the above aim is in total consonance with 

Article 48A of the Constitution of India, 1950.  

 

24. It is submitted that the concerned authorities like the District 

Magistrate, the U.P. Pollution Control Board, etc. have been 

inspecting and making enquiries into the frivolous 

complaints being raised by these self-interested persons with 

regard to pollution of water and environment and each time 

the authorities after making proper investigation and site 

inspections have found the complaint of such type of persons 

to be false and incorrect. It is submitted that few self-

interested persons are making false complaints against 

IFFCO with a view to pressurize and black mail it into giving 

them job contracts, employment, etc.  

 
 

25. It is submitted that IFFCO is strictly conforming to all the 

requirement/conditions of the U.P. Pollution Control Board 

and IFFCO has been granted permit/license by the Board 

continuously since the year 1980. It is respectfully submitted 

that the pollution control board has also filed an affidavit of 

compliance report before the Hon’ble High Court giving 

details of the ground reality which supports the steps taken 

by the answering Respondents herein.  
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26. It is submitted that IFFCO if following all the norms and 

conditions as laid down by the U.P. Pollution Control Board 

on the basis of which it has been receiving/ getting 'no 

objection certificate' as well as the permit/license to carry out 

its business. It is submitted that IFFCO is one of the very few 

fertilizer units in India, which has been granted certificate of 

registration under ISO —14001 by International 

Standardization Organization, Geneva. The said certificate of 

registration under ISO —14001 is only awarded when an 

establishment operates environmental management systems 

as per international standards set for pollution control. 

IFFCO, Phulpur has installed Environment Management 

System as per International Standards ISO 14001 : 1996 and 

due to the excellent Environment Management System, it has 

been granted ISO - 14001 certification for not only for the 

factory premises but also for its township at Ghiyanagar, 

Phulpur, Allahabad, the Hospital and the Moti Lal Farmers 

Training Institute located nearby the factory. The 

environment quality and pollution control at IFFCO, Phulpur 

is efficiently effected by providing all necessary and adequate 

pollution control measures, monitoring system and treatment 

plants for liquid effluent & air emission. The control 

units/systems have been operating efficiently since the 

commissioning of the plant. The quality of treated effluent 

always conforms the standards laid down by U.P. Pollution 

Control Board and MINAS (MINIMAL NATIONAL 

STANDARDS). Further, due to its excellent environment 

management and pollution control, IFFCO has been granted 

consent order for liquid effluent under Water (Prevention and 
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Control Pollution) Act, 1974 by U. P. Pollution Control 

Board, Lucknow right since beginning of its plant i.e., year 

1980 though commercial production started w.e.f. March 

1981.  
 

27. That the IFFCO has also at all times fully lived up to the 

requirements of all the relevant statutory provisions relating 

to pollution and environment and its fundamental duties, 

including Article 51A (g) of the Constitution of India, 1950 

and it will continue doing so forever.  
 

In view of the above, it is most respectfully submitted that the 

purported objections raised by the Applicants donot have any legal 

and genuine substance and therefore deserve to be rejected in the 

interest of justice in the given factual and legal matrix of the case 

in hand.   

Filed on:21.07.2024                                                  Filed by: 
New Delhi                

                     

[ABHAY KUMAR] 
ADVOCATE FOR THE RESPONDENT NO.8 
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

         
 To ,
                 Shri  SANJAY KUDESIA
                  M/s  INDIAN FARMERS FERTILISER CO-OPERATIVE LTD.
                  GHIYANAGAR, PHULPUR, PRAYAGRAJ
                  PRAYAGRAJ
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

Chief Environmental Officer (circle-2)
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Prayagraj with the direction to send the
compliance report of consent conditions on quarterly basis.
         

Chief Environmental Officer (circle-2)
         

Ref No. -
141116/UPPCB/Allahabad(UPPCBRO)/CTO/air/PRAYAGRAJ/2021

 Dated :  04/01/2022

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  INDIAN FARMERS FERTILISER CO-OPERATIVE LTD.

Reference Application No. 13985332  Dated :  04/01/2022

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
INDIAN FARMERS FERTILISER CO-OPERATIVE LTD..  under Air Act 1981. It is being
authorised for said emissions, as per the standards, in environment, by the Board as  per enclosed
conditions .

2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority . AJAY 

KUMAR 
SHARMA

Digitally signed 
by AJAY KUMAR 
SHARMA 
Date: 2022.01.04 
11:50:12 +05'30'

AJAY KUMAR 
SHARMA

Digitally signed by AJAY 
KUMAR SHARMA 
Date: 2022.01.04 
11:50:58 +05'30'
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U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         

 Dated :  04/01/2022

1. This consent is valid only for the approved production capacity of Urea - 5145 MT/Day .
2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 Primary
Reformer

Furnace-01

LNG 01 Particulate
Matter

33 meter form
ground level.

2 Primary
Reformer

furnace-02

LNG 02 Particulate
Matter

30 meter from
ground level.

3 Boilers-03
Nos. (capacity

-125 TPH
each)

Coal 03 Particulate
Matter

100 meter
high common

stack from
ground level
with ESP.

4 Boiler
(Capacity-200

TPH)

LNG 04 Particulate
Matter

120 meter
high stack

from ground
level.

5 Urea Priling
Tower-01

- 05 Particulate
Matter

96 meter high
stack from

ground level.
6 Urea Priling

Tower-02
- 06 Particulate

Matter
104 meter
high stack

from ground
level.

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 01 Oxides of Nitrogen 400 mg/Nm3
2 02 Oxides of Nitrogen 400 mg/Nm3
3 03 Particulate Matter 350 mg/Nm3
4 04 Oxides of Nitrogen 150 ppm(v/v) at 15%

excess oxygen.
5 05 Particulate Matter 150 mg/Nm3
6 06 Particulate Matter 50 mg/Ng3

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

Chief Environmental Officer (circle-2)
         

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
1.	This consent is valid for production of Urea - 5145 MT/Day using Naphtha, Liquefied Natural
Gas, Coal, and LSHO as raw material.
2.	Industry shall comply with the conditions of NOC for Modification/Revamping of Ammonia-Urea
Plant including installation of GT-HRSG issued by Board vide letter No. 88963/C-2/NOC-183/16
dated 18.10.2016.
3.	Industry shall operate and maintain installed APCS effectively in such manner to achieve the
emission standards for fertilizer unit, prescribed under Environmental (Protection) Rules, 1986
4.	Industry shall submit the Stacks/Ambient air monitoring report of NABL accredited laboratory on
quarterly basis.
5.	Industry shall operate and maintain installed Online Continuous Emission Monitoring System for
the parameters PM, NOx and SO2, effectively and transmit data to CPCB and UPPCB server.
Industry shall also calibrate installed OCEMS facility from recognized agency on six monthly basis.
6.	Industry shall comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and submit the detail of Hazardous waste disposal in form-10.
7.	Industry shall provide water sprinkling system at coal handling plant, conveyer belt to suppress the
dust emission.
8.	Fly Ash and Solid waste shall be disposed in such manner, so that no water, air and soil pollution
takes place.
9.	The logbook for records of fly ash generation and its disposal shall be maintained properly.
10.	Industry shall establish Miyawaki forest inside the industry premises in sufficient area and the
treated effluent from the STP shall be used for forestation.
11.	Industry shall develop and maintain green belt as per the guidelines issued by the Board vide
office order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.
12.	Industry shall abide by directions given by Hon'ble Courts, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.
13.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.
14.	Industry shall submit environmental statement in prescribed format as per rule 14 of Environment
(Protection) Act, 1986.
15.	Industry shall comply with the relevant provisions of Environmental Laws.
16.Industry shall implement provisions of action plan approved by CPCB in compliance of order of
Hon'ble NGT in time bound manner and deposit the penalty imposed by Hon'ble NGT in separate
escrow account.

AJAY 
KUMAR 
SHARMA

Digitally signed by 
AJAY KUMAR 
SHARMA 
Date: 2022.01.04 
11:51:27 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

 To ,
                 Shri  SANJAY KUDESIA
                  M/s INDIAN FARMERS FERTILISER CO-OPERATIVE LTD.
                  GHIYANAGAR, PHULPUR, PRAYAGRAJ
                  PRAYAGRAJ
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

Chief Environmental Officer (circle-2)
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Prayagraj with the direction to send the
compliance report of consent conditions on quarterly basis.
         

Chief Environmental Officer (circle-2)
         

Ref No. -
141115/UPPCB/Allahabad(UPPCBRO)/CTO/wat
er/PRAYAGRAJ/2021

 Dated :  04/01/2022

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  INDIAN FARMERS FERTILISER CO-
OPERATIVE LTD.

Reference Application No :13985292 Dated :04/01/2022

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. INDIAN FARMERS
FERTILISER CO-OPERATIVE LTD. is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority . AJAY 
KUMAR 
SHARMA

Digitally signed by 
AJAY KUMAR 
SHARMA 
Date: 2022.01.04 
11:54:32 +05'30'

AJAY KUMAR 
SHARMA

Digitally signed by AJAY KUMAR 
SHARMA 
Date: 2022.01.04 11:54:58 
+05'30'
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.INDIAN FARMERS FERTILISER CO-OPERATIVE LTD.  vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 13985292/ Water  Dated :  04/01/2022

1. This consent is valid only for the approved production capacity of Urea - 5145 MT/Day .
2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 3000 Cubic Meter/day

shall be used for
irrigation/ gardening
and water sprinkling
for dust suppression

STP

2 Industrial 13300 Cubic
Meter/day treated
effluent shall be

reused in process,
cooling water

makeup, washing,
ash quenching, water

sprinkling and for
irrigation purposes.

ETP

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

1 BOD 30 mg/l
2 COD 250 mg/l
3 Total Suspended Solids 100 mg/l
4 Quantity of Discharge Free Ammonia-2.0 mg/l,

Ammonical Nitrogen-50 mg/l,
Total Kjeldahl Nitrogen-75

mg/l, Nitrate Nitrogen as N10
mg/l, pH- 6.5 to 8.5

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .
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6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

Chief Environmental Officer (circle-2)
         

1.	This consent is valid for production of Urea - 5145 MT/Day using Naphtha, Liquefied Natural
Gas, Coal, and LSHO as raw material.
2.	Industry shall comply with the conditions of NOC for Modification/Revamping of Ammonia-Urea
Plant including installation of GT-HRSG issued by Board vide letter No. 88963/C-2/NOC-183/16
dated 18.10.2016.
3.	Industry shall treat their effluent to meet the effluent discharge standards for Fertilizer industries,
as notified under Environment (Protection) Rule, 1986.
4.	Industry shall treat Nitrogenous Waste water through Hydrolyser unit and Non Nitrogenous Waste
water through RO based ETP. The treated water shall be reused in process, cooling water makeup,
washing, ash quenching, water sprinkling and for irrigation purposes. Industry shall not discharge
any effluent outside the industry premises.
5.	Storm Water drain shall be kept separate in such manner that industrial effluent does not get mixed
with storm water.
6.	Industry shall treat domestic effluent through STP as per norms and treated domestic effluent shall
be used in irrigation/ gardening and water sprinkling for dust suppression.
7.	Industry shall install PTZ camera at strategic locations for monitoring and the URL and password
shall be provided to the Board within 01 month.
8.	Industry shall maintain Electro Magnetic Flow meters at Water source and ETP outlet along with
connectivity to CPCB and UPPCB server. The logbook of mentioned Flow meters reading shall be
maintained.
9.	The industry shall operate and maintain installed Online Effluent quality Monitoring System
effectively and ensure continuous connectivity to CPCB and UPPCB server. OCEMS facility shall
also be calibrated from recognized agency on six monthly basis.
10.	Ash pound shall be maintained in such a manner that ground water does not get affected.
11.	The effluent level in guard ponds shall be kept below the free board.
12.	Industry shall submit the Analysis report of ground water near to the Guard Ponds and hand
pumps of adjacent villages of NABL accredited laboratory, on six monthly basis.
13.	Industry shall comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and submit the detail of Hazardous waste disposal in form-10.
14.	Industry shall obtain permission from UPSGWA for withdrawal of ground water and shall install
rain water harvesting system as per design of Ground Water Authority.
15.	Fly Ash/Solid waste shall be disposed in such manner, so that no water, air and soil pollution
takes place.
16.	Industry shall establish Miyawaki forest inside the industry premises in sufficient area and the
treated effluent from the STP shall be used for forestation.
17.	Industry shall develop and maintain green belt as per the guidelines issued by the Board vide
office order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.
18.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.
19.	Industry shall abide by directions given by Hon'ble Courts, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.
20.	Industry shall submit environmental statement in prescribed format as per rule 14 of Environment
(Protection) Act, 1986.
21.	Industry shall comply with the relevant provisions of Environmental Laws.
22.	Industry is covered under GPI and situated in the catchment area of River Ganges. Hence during
Magh mela, industry shall immediate comply with the directions issued by Board related to
operation or temporary closure of the unit.
23. Industry shall implement provisions of action plan approved by CPCB in compliance of order of
Hon'ble NGT in time bound manner and deposit the penalty imposed by Hon'ble NGT in separate
escrow account.

AJAY KUMAR 
SHARMA

Digitally signed by AJAY 
KUMAR SHARMA 
Date: 2022.01.04 11:55:29 
+05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981  and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively). 

                                                                                    
CCA is hereby granted to Indian Farmers Fertiliser Cooperative Limited located at IFFCO Phulpur,
P.O. Ghiyanagar, Phulpur, District-Prayagraj, Uttar Pradesh-212404,PRAYAGRAJ,212404. subject
to the provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the orders that may be made further and subject to following
terms and conditions :-
1.					This CCA Indian Farmers Fertiliser Cooperative Limited granted for the period from 01/01/2023 to
31/12/2027 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

170943/UPPCB/Allahabad(UPPCBRO)/CTO/both/PRAYAGRAJ/2022 Date: 21/12/2022

To,

M/s

Indian Farmers Fertiliser Cooperative Limited

IFFCO Phulpur, P.O. Ghiyanagar, Phulpur, District-Prayagraj, Uttar
Pradesh-212404,PRAYAGRAJ,212404

Application Id-
18776946

S
No

Product Quantity Unit

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 3000 Cubic
Meter/day shall be
used for irrigation/

gardening and
water sprinkling

for dust
suppression

STP ZLD

Industrial 13300 Cubic
Meter/day treated
effluent shall be

reused in process,
cooling water

makeup, washing,
ash quenching,

water sprinkling
and for irrigation

purposes.

ETP ZLD
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(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

S.No. Parameter Standard
1 BOD 30 mg/l
2 COD 250 mg/l
3 TSS 100 mg/l
4 Free Ammonia 2.0 mg/l
5 Ammonical Nitrogen 50 mg/l
6 Total Kjeldahl Nitrogen 75 mg/l
7 Nitrate Nitrogen as N 10 mg/l
8 pH 6.5- 8.5

S No. Parameters Standards
1 pH As per E(P) Act 1986.
2 BOD (mg/L) As per E(P) Act 1986.
3 TSS (mg/L) As per E(P) Act 1986.
4 Fecal Coliform

(MPN/100ml)
As per E(P) Act 1986.

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Primary
Reformer

Furnace-01

LNG 01 Particulate
Matter

33 meter form
ground level.

2 Primary
Reformer

Furnace-02

LNG 02 Particulate
Matter

30 meter form
ground level.
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Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :-
The Factory Manager of M/s Indian Farmers Fertiliser Cooperative Limited. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is
granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

3 Boilers-03
Nos.

(capacity -
125 TPH

each)

Coal 03 Particulate
Matter

100 meter high
common stack
from ground

level with ESP.

4 Boiler
(Capacity-
200 TPH)

LNG 04 Particulate
Matter

120 meter high
stack from

ground level.
5 Urea Priling

Tower-01
- 05 Particulate

Matter
96 meter high

stack from
ground level.

6 Urea Priling
Tower-02

- 06 Particulate
Matter

104 meter high
stack from

ground level.

S No. Stack no Parameters Standards
1 01 Oxides of Nitrogen As per E(P) Act

1986.
2 04 Oxides of Nitrogen As per E(P) Act

1986.
3 02 Oxides of Nitrogen As per E(P) Act

1986.
4 03 Particulate Matter As per E(P) Act

1986.
5 05 Particulate Matter As per E(P) Act

1986.
6 06 Particulate Matter As per E(P) Act

1986.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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The authorization shall be in force and shall be valid upto 31/12/2027. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.
Terms and conditions of Hazardous Waste authorization  :-
(i)	The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.
(ii)	The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.
(iii)	The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.
(iv)	Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
(v)	It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.
(vi)	An application for the renewal of an authorization shall be made as laid down under these rules.
(vii)	The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.
(viii)	The authorization is valid for temporary storage of Hazardous Waste within premises only.
(ix)	The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
(x)	It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
(xi)	The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii)	In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.
(xiii)	Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.
(xiv)	Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
(xv)	The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.
(xvi)	The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered

S.No. Category of Hazardous
Waste as per the

Schedules I, II and III
of these rules

Authorised mode of disposal
or recycling or utilisation or

co-processing, etc.

Quantity(ton/annum)

1 Spent Catalyst (Sch-1,
Cat 18.1)

through TSDF/Authorized
Recyclers

197 MT/Annum

2 Used or spent oil (Sch.-
1, Cat.- 5.1)

through TSDF/Authorized
Recyclers

204 KL/Annum

3 Empty Drums
contaminated with

hazardous chemicals
/wastes (Sch-1, Cat-

33.1)

through TSDF/Authorized
Recyclers

1500 Nos.

4 ETP sludge (Sch-1, Cat-
35.3)

Through TSDF 0.6 MT/Annum

53671



Recyclers/Re-processors.
(xvii)	In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
5. 	Essential documents to be submitted by the Industry/Unit as Applicable:-
(i)	Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(ii)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
6.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
7.	Unit has to comply with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
9.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
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the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1.	This CCA is valid for production of Nano-Urea/Nano-Sulphur/Nano-Micronutrients-36500 KL/Annum
from Nano Fertilizer Plant and Urea- 5790 MT/day from Urea Production Plant, by use of main raw material
A-400 Kg/day, B1-200 Litre/day, B2-200 Litre/day, C-100 Kg/day, D-10 Kg/day, F1-10900 Kg/day, H-85
Kg/day for Nano Fertilizer Plant and Natural Gas-3320146 SM3/day for Urea Production Plant. Ammonia
3300 MT/day and Carbon Dioxide - 4301 MT/day will be the Intermediate products during the process of
manufacturing of Urea.
2.	Industry shall comply with the conditions of Environmental Clearance for issued by MoEF&CC New
Delhi vide EC Identification No. EC22A016UP124030 dated 14-03-2022 and CTE issued vide letter no.
152957/UPPCB/Allahabad(UPPCBRO)/CTE/PRAYAGRAJ/2022 Dated:- 27/05/2022 by UPPCB.
3.	Industry shall treat the effluent to meet the effluent discharge standards for Fertilizer industries, as notified
under Environment (Protection) Rule, 1986.
4.	Industry shall treat Nitrogenous Waste water through Hydrolyser unit and Non Nitrogenous Waste water
through RO based ETP. The treated water shall be reused in process, cooling water makeup, washing, ash
quenching, water sprinkling and for irrigation purposes.
5.	Industry shall not discharge any effluent outside the industry premises. Industry shall ensure ZLD.
6.	Storm Water drain shall be kept separate in such manner that industrial effluent does not get mixed with
storm water.
7.	Industry shall treat domestic effluent through STP as per norms and treated domestic effluent shall be used
in irrigation/ gardening and water sprinkling for dust suppression.
8.	Industry shall install PTZ camera at strategic locations for monitoring and the URL and password shall be
provided to the Board within 01 month.
9.	The industry shall ensure to take all necessary actions to mitigate the gaseous emissions.
10.	Industry shall establish Miyawaki forest inside the industry premises in sufficient area and the treated
effluent from the STP shall be used for forestation.
11.	Industry shall maintain Electro Magnetic Flow meters at Water source and ETP outlet along with
connectivity to CPCB and UPPCB server. The logbook of mentioned Flow meters reading shall be
maintained.
12.	The industry shall operate and maintain installed Online Effluent quality Monitoring System effectively
and ensure continuous connectivity to CPCB and UPPCB server. OCEMS facility shall also be calibrated
from recognized agency on six monthly basis.
13.	Ash pound shall be maintained in such a manner that ground water does not get affected.
14.	The effluent level in guard ponds shall be kept below the free board.
15.	Industry shall submit the Analysis report of ground water near to the Guard Ponds and hand pumps of
adjacent villages of NABL accredited laboratory, on six monthly basis.
16.	Industry shall comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and submit the detail of Hazardous waste disposal in form-10.
17.	Industry shall comply with the conditions of NOC issued by UPGWA for withdrawal of ground water
and shall install rain water harvesting system as per design of Ground Water Authority.
18.	Fly Ash/Solid waste shall be disposed in such manner, so that no water, air and soil pollution takes place.
19.	Industry shall operate and maintain APCS installed at existing 02 Nos. Primary Reformer Furnaces, 03
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Nos. Boilers of capacity 125 TPH each, 02 Nos. Urea Priling Towers and 60 TPH HRSG, in such manner to
achieve the emission standards for fertilizer unit, prescribed under Environmental (Protection) Rules, 1986.
20.	Industry shall submit the Stacks/Ambient air monitoring report of NABL accredited laboratory on
quarterly basis.
21.	Industry shall operate and maintain installed Online Continuous Emission Monitoring System for the
parameters PM, NOx and SO2, effectively and transmit data to CPCB and UPPCB server. Industry shall
also calibrate installed OCEMS facility from recognized agency on six monthly basis.
22.	The logbook for records of fly ash generation and its disposal shall be maintained properly.
23.	Industry shall provide water sprinkling system at coal handling plant, conveyer belt to suppress the dust
emission.
24.	The industry shall develop proper green belt as per the guidelines issued vide Board office order no.
H10405/220/2018/02 Dt. 16-02-2018.
25.	Industry shall install rain water harvesting system as per guidelines of ground water authority for
recharging of ground water.
26.	Unit shall abide by directions given by Hon'ble Supreme Court, Hon'ble High Court, Hon'ble NGT,
Central Pollution Control Board and UPPCB for protection of safe guard of environment from time to time 
27.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CCA will automatically be effective with additional conditions mentioned in the closure revocation
order.
28.	Industry shall submit environmental statement in prescribed format as per rule 14 of Environment
(Protection) Act, 1986.
29.	Industry shall comply with the relevant provisions of Environmental Laws.
30.	The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers / bags shall be provided with a
general label. The storage area should be at an isolated spot in the premises and must be fenced, covered and
duly marked.
31.	The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested. Comprehensive safety
measures must be followed in handling of wastes and the staff must be properly trained.
32.	An application for the renewal of an authorization shall be made in form 1, before its expiry as laid down
in rule. It is further brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble
Supreme Court in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be allowed to operate without valid
authorization. It is also provided in the same orders that industries which are not complying with the
conditions of authorization shall not be allowed to operate. Hence in case you fail to apply for authorization,
before its expiry or fail to comply with conditions of the earlier authorization issued to you, closure order
shall be issued against your industry without any further notice.
33.	The applicant must file returns on prescribed Form 4 along with a compliance report of this letter and
should also maintain records on Form 3 and present it to Board’s inspecting officials.
34.	In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken.
35.	The authorized person shall not receive, collect, or store any hazardous waste from any unauthorized
occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any other reprocessing
unit it must be ensured that such unit is fully complying with environmental requirements and has a valid
authorization of the Board.
36.	It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the terms
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and conditions of the authorization issued under the Rule – 7 of Hazardous and Other Wastes (Management
& Transboundary Movement) Rules, 2016.
37.	You are directed to display board outside the main factory gate with regard to quantity and nature of
hazardous chemicals being handled in the plant, including waste water and air emission and solid hazardous
waste generated within the factory premises. Necessary compliance should be sent within 15 days of receipt
of this letter.
38.	The occupier, transporter and operator of a facility shall be liable for damages caused to the environment
resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liable to pay a fine as levied by the State Pollution Control Board under the rules.
39.	You shall have the valid membership of any common TSDF for S.L.F. (M/S U.P. Waste Management
Project Kumbhi Kanpur Dehat or M/s Bharat Oil and Waste Management Ltd., Kumbhi, Akbarpur, Kanpur
Dehat. permitted by U.P.P.C.B)., and start sending the stored hazardous wastes for final disposal to the
TSDF and report back to U.P.P.C.B. with the required manifesto (document of proof) within three month of
this letter. The authorized incinerator is with M/s Bharat Oil Company, Sahibabad, Ghaziabad for oily waste
and paint sludge only.
40.	Industry shall store the hazardous waste safely and send it to TSDF/incinerator within Ninety days.

                                                                                    
                                                                                    

 Chief Environmental Officer (circle-2)
Copy to:

                                                                                    
Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CCA conditions on
quarterly basis

                                                                                    
Chief Environmental Officer (circle-2)

                                                                                    

RAJENDRA 
SINGH

Digitally signed by RAJENDRA 
SINGH 
Date: 2022.12.23 20:37:01 
+05'30'

RAJENDRA SINGH
Digitally signed by RAJENDRA 
SINGH 
Date: 2022.12.23 20:37:13 +05'30'
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 Government of India
Ministry of Environment, Forest and Climate Change

(Impact Assessment Division)

To,

The Executive Director
INDIAN FARMERS FERTILIZER COOPERATIVE LIMITED (IFFCO)
IFFCO Phulpur Unit, Ghiyanagar, Prayagraj-212404,,Allahabad,Uttar
Pradesh-212404

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the Ministry vide proposal number
IA/UP/IND3/254152/2005 dated 02 Feb 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22A016UP124030
2. File No. J-11011/150/2006-IA II (I)
3. Project Type Expansion
4. Category A
5. Project/Activity including

Schedule No.
5(a) Chemical fertilizers

6. Name of Project Modernization and Expansion of Existing
Fertilizer Plant for Manufacturing of Nano
Fertilizer, Phulpur Unit at IFFCO Phulpur,
P.O. Ghiyanagar, Phulpur, District-
Prayagraj, Uttar Pradesh

7. Name of Company/Organization INDIAN FARMERS FERTILIZER
COOPERATIVE LIMITED (IFFCO)

8. Location of Project Uttar Pradesh
9. TOR Date 11 May 2005

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 14/03/2022

(e-signed)
Dr. R.B. Lal
Scientist E

IA - (Industrial Projects - 3 sector)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22A016UP124030     File No. - J-11011/150/2006-IA II (I)    Date of Issue EC - 14/03/2022        Page 1 of 11
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By Speed Post/Online 
File No. IA-J-11011/150/2006-IA-II(I) 

Government of India 
Ministry of Environment, Forest and Climate Change 

(Impact Assessment Division) 
*** 

                Indira Paryavaran Bhawan 
Jorbagh Road,  

New Delhi - 110003 
 

Dated: 14th March, 2022 
 

To, 
M/s Indian Farmers Fertilizer Cooperative Limited (IFFCO) 
IFFCO Phulpur Unit, Ghiyanagar, 
Prayagraj-212404, Allahabad, 
Allahabad, Uttar Pradesh-212404 
 
Email: iffcofertilizer2020@gmail.com 
 

Project: Proposal for Modernization and Expansion of Existing Fertilizer Plant for 
Manufacturing of Nano Fertilizer with proposed production capacity of 36,500 
KLA, located at IFFCO Phulpur, P.O. Ghiyanagar, Phulpur, District-Prayagraj, 
Uttar Pradesh)– Consideration of Environmental Clearance-Regarding.  

Sir, 
This has reference to your proposal No. IA/UP/IND3/254152/2005, dated 

02.02.2022, and additional information vide letter dated 17.02.2022 on the above subject 
matter. 

 
2. The Ministry of Environment, Forest and Climate Change has examined the 
proposal for Modernization and Expansion of Existing Fertilizer Plant for Manufacturing of 
Nano Fertilizer with proposed production capacity of 36,500 KLA, located at IFFCO 
Phulpur, P.O. Ghiyanagar, Phulpur, District-Prayagraj, Uttar Pradesh. 
 
3. The details of existing and expansion products and their capacity, as under: 

 

S. 
No. 

Product Unit As per EC 
dated 

14.07.2006 

As per No 
Increase in 
Pollution 
certificate 

granted from 
UPPCB 

After 
Modernizati

on & 
Expansion 

Remarks 

1. Urea MTPD 5145 5790 5790 
 

No 
Change 

2. Ammonia MTPD 2955 3300 3300 

3. Captive 
Power 

MW 53.5 53.5 53.5 

4. Nano-Urea/ 
Nano-

Sulphur / 

KL/ 
Annu

m 

0 0 36,500 Additional 
Product 

EC Identification No. - EC22A016UP124030     File No. - J-11011/150/2006-IA II (I)    Date of Issue EC - 14/03/2022        Page 2 of 11
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Nano-
Micronutrien

ts 

 
4. The project is covered under the category ‘A’ of item 5(a) - chemical fertilizer of the 
Schedule to the Environment Impact Assessment (EIA) Notification, 2006 and its 
subsequent amendments. 
 
5. The Standard ToR has been issued by Ministry vide letter dated 18.11.2021. The 
Public Hearing for the proposed project has been conducted by the State Pollution Control 
Board on 04.01.2022. The PH was presided over by the Additional District Magistrate. The 
Main issues raised during the public hearing are related to employment generation, 
subsidy on product and product bottle size. The EAC deliberated the action plan on the 
issues raised during PH and found in order.  
 
6. Details of Earlier ECs: The Ministry had granted earlier EC to the existing project 
vide letter no. J-11011/150/2006-IA II (I) dated 14.07.2006 for Capacity enhancement/de-
bottlenecking and LNG conversion of IFFCO Phulpur Complex in favour of M/s Indian 
Farmers Fertiliser Cooperative Limited (IFFCO). PP reported that over a time, plant has 
adopted many conservation measures to increase the efficiency of plant and reduce the 
pollution load and energy. The existing plant is operating on full load with less resources. 
Considering the S.O. 980 (E) dated 02.03.2021 notification of MoEF&CC, plant has 
obtained Certificate/Approval under no increase in pollution load for expansion in the 
production of Urea and Ammonia by 12.5% and 11.7% respectively from the UPPCB vide 
letter no. H64208/C-2/Gen-599/2021 dated 09.08.2021. The PP reported that the Consent 
to Operate was issued by UPPCB, vide letter dated 04.01.2022 which is valid upto 
31.12.2023.  
 

The IRO, MoEFCC, Lucknow has inspected the Unit on December 3-4, 2021 and 
observed some non-compliances w.r.t. management coal and fly ash, storm drain, bore 
wells, and rain harvesting pit. Accordingly, the M/s IFFCO, vide letter dated 07.01.2022, 
has submitted the Action Taken Report along with documentary proof. Based on the 
information submitted by the PP, the IRO, MoEFCC, Lucknow has issued the certified 
compliance report of earlier EC conditions, vide their letter dated 27.01.2022. The 
Committee deliberated the Action Taken Report and certified compliance report of earlier 
EC conditions and found in order.  
  
7. The PP reported that the existing land area is 776.52 acres (excluding CORDET) 
and expansion is proposed within the existing land area. Industry has already developed 
greenbelt in an area of 268.67 acres which will increase to 272.95 acres i.e., 35.2% after 
expansion. The estimated project cost for expansion including EMP cost is Rs. 195 
Crores. The capital cost earmarked towards environmental pollution control measures in 
expansion is Rs. 3.09 Crores and recurring cost (Operation and maintenance) for 
proposed project will be about Rs. 0.17 Crores per annum. Total 200 additional manpower 
is required for expansion project. 

8. The PP reported that there is no Wildlife Sanctuary, National Parks, Biosphere 
Reserves, Tiger/Elephant Reserves, etc. are present within 10 km distance from the 
project site. Four water bodies are present in 10 Km radius of project site i.e., Sharda 
Sahayak Khand (adjacent to West Boundary), Shahapur Minor (0.40 Km, E), Drain (0.5 
Km, S) and Varuna River (7.38 Km, NE). 
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9. The PP reported that the Ambient air quality monitoring was carried out during 
October to December, 2020 and the baseline data indicates the ranges of mean 
concentrations as: PM10 (41.1-91.4 µg/m3), PM2.5 (18.1-39.4 µg/m3), SO2 (5.2-12.5 
µg/m3), NO2 (8.3-24.7 µg/m3) and NH3 (< 20 µg/m3). All parameter concentrations are 
within the National Ambient Air Quality Standards (NAAQS).  

10. The PP reported that the after proposed modernization and expansion, the 
freshwater requirement of plant will be 35290 KLD. Water will be available from existing 
bore wells. There is no generation of effluent from manufacturing process of Nano-
fertilizer. However, there will be generation of additional 1 KLD wastewater from washing 
of Vessels/Reactor, etc. and operation of cooling tower in the plant along with 9 KLD 
domestic sewage generated. It has been proposed to install ETP cum neutralization tank 
for industrial effluent and 10 KLD of STP for domestic effluent. Treated water shall be 
reused in the internal Horticulture proposed to be provided in the Nano Plant boundary. 
Total Industrial and Domestic wastewater shall be 7243 KLD and 2490 KLD, respectively. 

11. The total Power requirement after expansion & modernization shall be limited 
within the existing sanctioned quantity i.e.,53.5 MW. Same is being met by Captive power 
and Grid Supply. The electrical power generated in CPP is used to fulfill the requirement 
of entire plant. Plant has 2 nos. of steam turbine driven through Turbo generator viz. TG-1 
(Rating 15.625 MVA), TG-2 (Rating-22.5 MVA) and one Gas Turbine Generator (GTG) 
(Rating-28.125 MVA) in captive power plant. In cases of emergency, a provision has also 
been made to draw power from UPPCL Grid for which contract demand is 6000 KVA. 
Existing unit has two no. of DG Sets of Capacity 2700 KVA as standby during power 
failure. Stack Height of 30 m is provided as per CPCB norms. 

12. Existing unit has Natural gas & Coal based 3x125 TPH steam boiler with 100 m 
stack and 1 x 60 TPH HRSG with 30 m stack. No additional Boiler is proposed. Particulate 
emission is within the statutory limit given by CPCB & UPPCB. 

13. The Project proponent committed that they will abide the rules and guidelines 
issued under the Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) 
Rules, 1989, as amended time to time, and the Chemical Accidents (Emergency Planning, 
Preparedness and Response) Rules, 1996. The Onsite and Offsite Emergency plan will 
be implemented as cited in the provisions of the Rules.   

14. Details of Process emissions generation and its management: 

S. 
No. 

Stack 
Attached 

Fuel Used Stack 
Height  

Diameter APCM Expected 
Pollutants  

Emission 
Norms 

Existing Process Stacks / Vents 

1 Primary 
Reformer- 
I 

Natural 
Gas 

33 m 3.6 m Low 
NOx 

Burner 

NOx, SO2 NOx < 400  
mg/Nm3 

2 Primary 
Reformer- 
II 

Natural 
Gas 

30 m 2.9 m Low 
NOx 

Burner 

NOx, SO2 NOx < 400  
mg/Nm3 

3 Prilling 
Tower-I 

- 96 m 22 m - PM, NH3 PM<150 
mg/Nm3 

4 Prilling 
Tower-II 

- 104 m 26 m - PM, NH3 PM<50 
mg/Nm3 

Note: No additional Stack is proposed in expansion and there shall be no gaseous 
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emission from Nano Fertilizer Plant. 

 

15. Details of solid waste/hazardous waste disposal and process emissions generation 
and its management are as per the plan provided in the EIA & EMP report and as 
deliberated in the EAC. The project documents are available on PARIVESH portal which 
can be accessed at http://parivesh.nic.in. 

16. The Project Proponent has also informed the benefits of proposed Nano-Fertilizer 
Plant, as described below:  

(i) Nanotechnology is an emerging field with potential to provide Efficient Nutrient 
Management as compared to existing fertilizer management practices. With the 
use of Nanotechnology, the consumption of chemical fertilizer will be reduced. 

(ii) Nano Urea reduces fertilizer consumption compared to Conventional Urea. 
1No. 500 ml Nano Urea Bottle is equivalent to 45 Kg Urea (1 bag). 

(iii) Nano Urea provides Better Nutrient & Increases Production. It also has a Cost 
Advantage over Conventional Urea. 

(iv) It is Environment Friendly and Non-Toxic to Flora & Fauna, Humans. 
(v) No source of air emission/effluent generation/hazardous waste generation is 

involved in the production process. As a matter of fact, the Nano-fertilizer plant 
will pose an example of Environmental Sustainability and profitability for both 
farmers and government.  

(vi) It will maintain stability in Domestic market for Fertilizer. 
(vii) It will reduce the import possibility of Urea fertilizers to some extent and 

contribute to National saving. 
(viii) Nano Fertilizer application improves soil health and reduces the demand of 

conventional fertilizer like Urea on farmer’s field for achieving optimum or 
targeted crop yields. 

(ix) Nano fertilizers enhance the seed germination. 
(x) It helps in growth of plant height, leaf area and numbers of leaves per plant.  
(xi) Nano fertilizer enhances the chlorophyll production as well as rate of the 

photosynthesis which result in more production. 
(xii) All these factors result in more yield and better-quality parameters derived from 

usage of Nano-fertilizers as compared to conventional fertilizer usage. 
(xiii) It is possible to increase the production of the crop by about 15 to 20 percent. 

 
17.  The proposal was considered by the 26th Expert Appraisal Committee (Industry-
3 sector) meeting held on 16-17 February 2022 in the Ministry through video 
conferencing, wherein Project Proponent and their accredited Consultant [M/s EQMS 
India Pvt. Ltd. having accreditation number NABET/EIA/1922/RA0197 valid till 
23.11.2022], presented the EIA & EMP report. The minutes of the meeting and all the 
project documents are available on PARIVESH portal which can be accessed at 
http://parivesh.nic.in. 
 

The EAC, constituted under the provision of the EIA Notification, 2006 comprising 
Experts Members/domain experts in various fields, examined the proposal submitted by 
the Project Proponent in desired format along with EIA/EMP reports prepared and 
submitted by the Consultant accredited by the QCI/ NABET on behalf of the project 
proponent.  

 
The EAC noted that the project proponent has given an undertaking that the data 
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and information given in the application and enclosures are true to the best of his 
knowledge and belief and no information has been suppressed in the EIA/EMP reports. If 
any part of data/information submitted is found to be false/ misleading at any stage, the 
project will be rejected and Environmental Clearance given, if any, will be revoked at the 
risk and cost of the project proponent.  

 
The Committee noted that the EIA/EMP reports is in compliance of the TOR and 

reflect the present environmental status and the projected scenario for all the 
environmental components. The Committee deliberated on the proposed mitigation 
measures towards Air, Water, Noise and Soil pollutions. The Committee also suggested 
that the storage of toxic/explosive raw materials/products shall be undertaken with utmost 
precautions and following the safety norms and best practices. The committee also 
deliberated on the water balance data and found it satisfactory. The Committee also 
deliberated the onsite/offsite emergency plan and various mitigation measures to be 
proposed during implementation of the project. 

The Committee deliberated on chemical accident that took place in the Unit earlier. 
The PP has done the root cause analysis of the accident, EAC deliberated the same and 
advised the PP to implement the various provisions of the rules and guidelines issued 
under the Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules, 
1989, as amended time to time, and the Chemical Accidents (Emergency Planning, 
Preparedness and Response) Rules, 1996. The Onsite and Offsite Emergency plan will 
be implemented as cited in the provisions of the Rules.   

The EAC suggested to PP to explore the possibility for the usage of Natural gas. 
The Committee deliberated the Greenbelt design and budget allocation for EMP, water 
balance, the, Conservation plan for Schedule-I species, storage of nano-urea bottle are 
found to be satisfactory. The Committee also deliberated the onsite/offsite emergency 
plan and various mitigation measures to be proposed during implementation of the 
project. 

The EAC deliberated on the proposal with due diligence in the process as notified 
under the provisions of the EIA Notification, 2006, as amended from time to time and 
accordingly made the recommendations to the proposal. The Experts Members of the 
EAC found the proposal in order and recommended for grant of environmental clearance. 
 
18. The environmental clearance granted to the project/activity is strictly under the 
provisions of the EIA Notification 2006 and its subsequent amendments. It does not 
tantamount/construe to approvals/consent/permissions etc. required to be obtained or 
standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations, 
etc., as may be applicable to the project. The project proponent shall obtain necessary 
permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974 
and the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to 
time, from the State Pollution Control Board, prior to construction & operation of the 
project. 
 
19. Based on the proposal submitted by the project proponent and recommendations 
of the EAC (Industry-3 Sector), Ministry of Environment, Forest and Climate change 
hereby accords Environmental clearance for Modernization and Expansion of 
Existing Fertilizer Plant for Manufacturing of Nano Fertilizer with proposed 
production capacity of 36,500 KLA, located at IFFCO Phulpur, P.O. Ghiyanagar, 
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Phulpur, District-Prayagraj, Uttar Pradesh by M/s Indian Farmers Fertilizer 
Cooperative Limited (IFFCO) under the provisions of the EIA Notification, 2006, subject 
to the compliance of terms and conditions as under: - 

 
A.  Specific Conditions:  
 

(i). All conditions stipulated in the earlier EC vide letter no. J J-11011/150/2006-IA II (I) 
dated 14.07.2006 shall strictly be complied. 

(ii). The PP shall comply with all the environmental protection measures and 
safeguards proposed in the documents submitted to the Ministry. All the 
recommendations made in the EIA/EMP in respect of environmental management, 
and risk mitigation measures relating to the project shall be implemented. 

(iii). The project proponent shall utilize modern technologies for capturing of carbon 
emitted and shall also develop carbon sink/carbon sequestration resources capable 
of capturing more than emitted. The implementation report shall be submitted to the 
IRO, MoEF&CC in this regard.  

(iv). The continuous online (24x7) monitoring system for stack emissions shall be 
installed for measurement of flue gas discharge and the pollutants concentration, 
and the data to be transmitted to the CPCB and SPCB server. For online 
continuous monitoring of effluent, the unit shall install web camera with night vision 
capability and flow meters in the channel/drain carrying effluent within the 
premises. 

(v). The storage of toxic/hazardous raw material shall be bare minimum with respect to 
quantity and inventory. Quantity and days of storage shall be submitted to the 
Regional Office of Ministry and SPCB along with the compliance report. 

(vi). The occupational health centre for surveillance of the worker’s health shall be set 
up. The health data shall be used in deploying the duties of the workers. All 
workers & employees shall be provided with required safety kits/mask for personal 
protection. 

(vii). Training shall be imparted to all employees on safety and health aspects of 
chemicals handling. Safety and visual reality training shall be provided to 
employees. 

(viii). The unit shall make the arrangement for protection of possible fire hazards during 
manufacturing process in material handling. Fire-fighting system shall be as per the 
norms.  

(ix). Necessary precautions shall be taken to avoid accidents and action plan shall be 
implemented for avoiding accidents. The Project proponent shall implement the 
onsite/offsite emergency plan/mock drill etc. and mitigation measures as prescribed 
under the rules and guidelines issued in the Manufacture, Storage and Import of 
Hazardous Chemicals (MSIHC) Rules, 1989, as amended time to time, and the 
Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 
1996.  

EC Identification No. - EC22A016UP124030     File No. - J-11011/150/2006-IA II (I)    Date of Issue EC - 14/03/2022        Page 7 of 11

64 682



 

 

(x). The solvent management shall be carried out as follows: (a) Reactor shall be 
connected to chilled brine condenser system. (b) Reactor and solvent handling 
pump shall have mechanical seals to prevent leakages. (c) Solvents shall be stored 
in a separate space specified with all safety measures. (d) Proper earthing shall be 
provided in all the electrical equipment wherever solvent handling is done. (e) 
Entire plant shall be flame proof. The solvent storage tanks shall be provided with 
breather valve to prevent losses. (f) All the solvent storage tanks shall be 
connected with vent condensers with chilled brine circulation. 

(xi). Volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at 
99.97% with effective chillers/modern technology. 

(xii). Total fresh water requirement shall not exceed 35290 KLD Prior permissions in this 
regard shall be obtained from the concerned regulatory authority. 

(xiii). The storm water from the roof top shall be channelized through pipes to the storage 
tank constructed for harvesting of rain water in the premises and harvested water 
shall be used for various industrial processes in the unit. No recharge shall be 
permitted within the premises. Process effluent/ any wastewater shall not be 
allowed to mix with storm water. 

(xiv). The PP shall undertake waste minimization measures as below (a) Metering and 
control of quantities of active ingredients to minimize waste; (b) Reuse of by-
products from the process as raw materials or as raw material substitutes in other 
processes. (c) Use of automated filling to minimize spillage. (d) Use of Close Feed 
system into batch reactors. (e) Venting equipment through vapour recovery system. 
(f) Use of high-pressure hoses for equipment clearing to reduce wastewater 
generation. 

(xv). The green belt of at least 5-10 m width shall be developed in nearly 36% of the 
total project area mainly along the plant periphery/adjacent areas, as committed by 
the PP. Selection of plant species shall be as per the CPCB guidelines in 
consultation with the State Forest Department. Records of tree canopy shall be 
monitored through remote sensing map. Trees have to be planted with spacing of 
2m x 2m and number of trees have to be increased accordingly (2500 
trees/hectare). The plant species can be selected that will give better carbon 
sequestration and plantation shall be completed within six months.   

(xvi). As committed by the PP, the project proponent shall explore the usage of natural 
gas/bio briquettes. 

(xvii). The activities and the action plan of the issues raised during public hearing to 
address the socio-economic issues in the study area, shall be completed as per the 
schedule presented before the Committee and as described in the EMP report in 
letter and spirit. The compliances report shall be submitted to IRO, MoEFCC 
Lucknow.   

(xviii). A separate Environmental Management Cell (having qualified person with 
Environmental Science/Environmental Engineering/specialization in the project 
area) equipped with full-fledged laboratory facilities shall be set up to carry out the 
Environmental Management and Monitoring functions. 

B.  General Conditions: The grant of environmental clearance is further subject to 
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compliance of other general conditions as under: - 

(i) No further expansion or modifications in the plant, other than mentioned in the EIA 
Notification, 2006 and its amendments, shall be carried out without prior approval 
of the Ministry of Environment, Forest and Climate Change/SEIAA, as applicable. 
In case of deviations or alterations in the project proposal from those submitted to 
this Ministry for clearance, a fresh reference shall be made to the Ministry/SEIAA, 
as applicable, to assess the adequacy of conditions imposed and to add additional 
environmental protection measures required, if any. 

(ii) The Project proponent shall strictly comply with the rules and guidelines issued 
under the Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) 
Rules, 1989, as amended time to time, the Chemical Accidents (Emergency 
Planning, Preparedness and Response) Rules, 1996, and Hazardous and Other 
Wastes (Management and Trans-Boundary Movement) Rules, 2016 and other 
rules notified under various Acts. 

(iii) The energy source for lighting purpose shall be preferably LED based, or advanced 
having preference in energy conservation and environment betterment.  

(iv) The overall noise levels in and around the plant area shall be kept well within the 
standards by providing noise control measures including acoustic hoods, silencers, 
enclosures etc. on all sources of noise generation. The ambient noise levels shall 
conform to the standards prescribed under the Environment (Protection) Act, 1986 
Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time). 

(v) The company shall undertake all relevant measures for improving the socio-
economic conditions of the surrounding area. The activities shall be undertaken by 
involving local villages and administration. The company shall undertake eco-
developmental measures including community welfare measures in the project 
area for the overall improvement of the environment. 

(vi) The company shall earmark sufficient funds towards capital cost and recurring cost 
per annum to implement the conditions stipulated by the Ministry of Environment, 
Forest and Climate Change as well as the State Government along with the 
implementation schedule for all the conditions stipulated herein. The funds so 
earmarked for environment management/ pollution control measures shall not be 
diverted for any other purpose. 

(vii) A copy of the clearance letter shall be sent by the project proponent to concerned 
Panchayat, Zilla Parishad/Municipal Corporation, Urban local Body and the local 
NGO, if any, from whom suggestions/ representations, if any, were received while 
processing the proposal.   

(viii) The project proponent shall also upload/submit six monthly reports on Parivesh 
Portal on the status of compliance of the stipulated Environmental Clearance 
conditions including results of monitored data to the respective Integrated Regional 
Office of MoEF&CC, the respective Zonal Office of CPCB and SPCB. A copy of 
Environmental Clearance and six monthly compliance status report shall be posted 
on the website of the company.   

(ix) The environmental statement for each financial year ending 31st March in Form-V 
as is mandated shall be submitted to the concerned State Pollution Control Board 
as prescribed under the Environment (Protection) Rules, 1986, as amended 
subsequently, shall also be put on the website of the company along with the status 
of compliance of environmental clearance conditions and shall also be sent to the 
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respective Integrated Regional Office of MoEF&CC by e-mail. 

(x) The project proponent shall inform the public that the project has been accorded 
environmental clearance by the Ministry and copies of the clearance letter are 
available with the SPCB/Committee and may also be seen at Website of the 
Ministry and at https://parivesh.nic.in/. This shall be advertised within seven days 
from the date of issue of the clearance letter, at least in two local newspapers that 
are widely circulated in the region of which one shall be in the vernacular language 
of the locality concerned and a copy of the same shall be forwarded to the 
concerned Regional Office of the Ministry. 

(xi) The project authorities shall inform the Regional Office as well as the Ministry, the 
date of financial closure and final approval of the project by the concerned 
authorities and the date of start of the project. 

(xii) This Environmental clearance is granted subject to final outcome of Hon’ble 
Supreme Court of India, Hon’ble High Court, Hon’ble NGT and any other Court of 
Law, if any, as may be applicable to this project.  

 

20. The Ministry reserves the right to stipulate additional conditions, if found necessary 
at subsequent stages and the project proponent shall implement all the said conditions in 
a time bound manner. The Ministry may revoke or suspend the environmental clearance, 
if implementation of any of the above conditions is not found satisfactory. 

21. Concealing factual data or submission of false/fabricated data and failure to comply 
with any of the conditions mentioned above may result in withdrawal of this clearance and 
attract action under the provisions of the Environment (Protection) Act, 1986. 

22. Any appeal against this environmental clearance shall lie with the National Green 
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the 
National Green Tribunal Act, 2010. 

23. The above conditions shall be enforced, inter-alia under the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) 
Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes 
(Management and Transboundary Movement) Rules, 2016 and the Public Liability 
Insurance Act, 1991 along with their amendments and Rules and any other orders passed 
by the Hon'ble Supreme Court of India / High Courts and any other Court of Law relating 
to the subject matter. 

24. This issues with approval of the competent authority.          

     
(Dr. R. B. Lal)  

 Scientist ‘E’/Additional Director 
Tele-fax: 011-20819346 

Email-rb.lal@nic.in 
Copy to: - 
 
1. The Deputy DGF (C). MoEF&CC Integrated Regional Office (Uttar Pradesh), Kendriya 

Bhawan, 5th Floor, Sector "H". Aliganj, Lucknow (UP)-20 
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2. The Secretary, Department of Environment, Government of Uttar Pradesh, 601, Bapu 
Bhawan, Secretariat, Vidhan Sabha Marg, Lucknow (UP)-1 

3. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, CBD cum-
Office Complex, East Arjun Nagar, Delhi - 32 

4. The Member Secretary, Uttar Pradesh Pollution Control Board, Building No. TC-12V. 
Vibhuti Khand, Gomti Nagar, Lucknow – 10 

5. The Member Secretary, Central Ground Water Authority, 18/11, Jamnagar House, 
Mansingh Road, New Delhi - 11 

6. The District Collector, District Prayagraj (Uttar Pradesh) 

7. Guard File/Monitoring File/Website/Record File/Parivesh Portal 

      
(Dr. R. B. Lal)  

 Scientist ‘E’/Additional Director 
Tele-fax: 011-20819346 

Email-rb.lal@nic.in 
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Minutes of public hearing held on 04-01-2022 on the proposal received for 

modernization and expansion of existing fertilizer plant (total Capacity after 

Modernization & Expansion Urea-5790 MTPD, Ammonia-3300 MTPD, captive power-53.5 

MW and Nano-urea/Nano Sulfur/Nano Micronutrients (additional products) - 36.500 

KL/Year) for manufacturing of Nano Fertilizer, Phulpur Unit at Phulpur Unit, P.O. 

Ghiyanagar District Prayagraj, Uttar Pradesh in M/s Indian Farmer's Fertilizer Co-

Operative Limited (IFFCO), IFFCO  under Notification No. S.O. 1533 dated 14-09-2006,  

amended vide S.O. 3067(E) dated 01-12-2009 and amended vide S.O. 2269 (A) dated 01-

07-2016 of Ministry of Environment and Forests Government of India:-  

There is a provision under notification no. S.O. 1533 dated 14-09-2006, amended vide 

S.O.-3067 (E) dated 01-12-2009 and amended vide S.O.-2069 (A) dated 01-07-2016 of 

Ministry of Environment and Forests Government of India to have a public hearing before the 

proposed project is considered for environmental clearance. The process of public hearing is 

to be conducted as per E.I.A. notification 2006 (amended in December 2009 and April 2011). 

In pursuant to the Letter No.: H68511/C-2 N.O.C.-4790/21 dated 22-11-2021 sent to 

the District Magistrate, Prayagraj by Member Secretary, Uttar Pradesh Pollution Control 

Board, Lucknow regarding public hearing for the said proposal, the place, date and time were 

decided by the District Magistrate, Sir, Prayagraj and Additional District Magistrate (F./R.), 

Prayagraj was nominated as the representative to preside over the public hearing. 

The information of the said public hearing was published in the local popular daily 

newspapers (Hindustan Times and Amar Ujala) on date 27-11-2021. The process of public 

hearing was conducted on date 04-01-2022 in M/s IFFCO, Phulpur, District Prayagraj under 

the chairmanship of Additional District Magistrate (F./R.), Prayagraj and which was conducted 

in the presence of R.K. Singh, Regional Officer, Uttar Pradesh Pollution Control Board, 

Prayagraj, Kaushal Kumar Assistant Environmental Engineer, Uttar Pradesh Pollution Control 

Board, Prayagraj, Sanjay Kudeshia, Senior General Manager, IFFCO Phulpur Unit and for 
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Kapil Singh, representative of consultancy organization for the project M/s EQMS India Private 

Limited, Karkardooma, Delhi and the general public. 

After the publication of the general notice for public hearing in the newspapers, no 

objection, suggestion, comment etc. was received on any of the indicated offices mentioned 

in the public notice till the stipulated date and time. Residents of nearby villages were present 

during the hearing on the decided date. (Attendance Register is attached) 

At the beginning of the public hearing, Kapil Singh, representative of M/s EQMS India 

Private Limited, Karkardooma, Delhi, the advisory body for the project, welcomed the 

Chairman, other officers present and the general public and presented a brief description of 

the environmental points related to the project. Thereafter, with the permission of the 

Chairman, the process of public hearing was started. The project was apprised by Shri Kapil 

Singh that the unit is proposed to produce Nano Urea with a capacity of 36.500 KL/yr. The 

proposal includes setting up of a manufacturing unit and bottling unit of Nano Fertilizer apart 

from ancillary facilities. After modernization and expansion, the production capacity of 

Ammonia, Urea and Captive Power will remain the same. There will be no air or water pollution 

in the production process of Nano Fertilizer. The fuel requirement will be zero. Reduction in 

nitrogen fertilizer consumption can be achieved with Nano Urea as a 500 ml bottle of Nano 

Urea has the potential to be used in lieu of 01 bag (45 kg) of Urea. With the use of nano urea, 

the production of normal urea will be reduced by 50 percent, which will result in reduction in 

oil, electricity and other expenses and there will also be a reduction in global warming. 

Number of Personnel working in the proposed Nano Fertilizer, according to the 

proposed project, employment will be provided to about 200 people. The total water 

consumption in the proposed project is proposed to be 90 kilolitres per day, the total cost of 

the project is proposed to be Rs 195 crore. The proposed project will generate 9 KL/day 

domestic effluent, for which STP of 10 KL/day capacity is proposed, similarly ETS cum 

Neutralization tank-1.0 KL/day is proposed for purification of generated effluent. The EMP 

capital cost of the proposed project is Rs 309 lakh and recurring cost is Rs 17 lakh per annum. 
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After that, the Regional Officer, Uttar Pradesh Pollution Control Board, Prayagraj 

invited objections and suggestions from the people present in the public hearing expressing 

their views regarding the proposed project, on which the following participants present in the 

public hearing expressed their views as follows: - 

1. Shri Bramhadev Singh, Village-Koda :- While expressing his views regarding the 

Nano project of urea, it was said by him that this project should come in early, it is 

very beneficial for the farmers in agriculture. This will increase the pride of our 

region and the region will develop. Along with this, information should also be given 

about the use of Nano Project of urea, which will increase awareness among the 

farmers. 

2. Shri Ramchandra Yadav, Village-Gram Sabha-Tesoura:- While expressing his 

views regarding the Nano project of urea, he said that it is very useful and beneficial 

for the farmers. At present, the weight of one sack of urea that we bring is about 

45 kg and we face a lot of difficulty in bringing it. We are very happy with the arrival 

of the Nano project of Urea. Its cost is also low and its use will also increase the 

fertilizer power of the land, increasing the production. Which will be beneficial for 

the farmers. Therefore, they expressed happiness over starting the project at the 

earliest. 

3. Shri Ranjit Singh, Village-Pratappur:- He expressed his views regarding the Nano 

project of urea and asked whether employment opportunities would be generated 

from this project or not? and information was sought about whether other fertilizers 

can be used in combination with other fertilizers and whether subsidy is available 

on this project or not. In this regard, it was apprised by the proponent of the project 

that direct and indirect employment opportunities would be generated from the 

Nano project of urea. It can be mixed together, but it will be made aware and 

whatever decision will be taken by the government regarding subsidy on this 

project, the farmers will be made aware of it, if subsidy is given, it will definitely be 
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given. Farmers are being made aware of its use and its benefits, the farmers who 

have used it have benefited a lot from this project. 

4. Sri Ramakant, Village-Chandanpur:- While expressing his views regarding the 

Nano project of urea, it was said that through a seminar about this project, farmers 

are being made aware about the use of urea nano project and its benefits and the 

farmers who have used it have benefited a lot from this project. 

5. Shri Dharmendra Singh, Village Rudapur:- While expressing his views regarding 

the Nano Project of Urea, it was said that the Nano Project of Urea is very beneficial 

for the farmers. It was suggested by him that instead of 500 ml of Nano Project, 

250 ml bottle should also be available. Farmers who want to take 250 ml bottle 

instead of 500 ml, then it should be easily available. 

6. After listening to the proposal of the advisory body and the views of the people 

present regarding the project, the Additional District Magistrate (F/R), Prayagraj, 

who was presiding over the public hearing, expressing gratitude to all the 

dignitaries present in the public hearing the end of the public hearing was 

announced 

While taking decision on environmental clearance, the following points should be 

considered in environmental interest. 

1. According to the proposal given, the unit will produce 36.500 KL/yr Nano Urea. 

2. Fuel will not be used in the production process. 

3. Air polluting sources like boiler, furnace etc. will not be installed in the unit. 

4. Permission will be obtained from the competent authority for the supply of water 

used in the unit. 

100 718



5. As per the proposal given, STP of 10 KL/day capacity will be set up for the 

treatment of domestic effluent. Similarly, ETS cum neutralization tank-1.0 KL/day 

will be set up for purification of industrial effluent generated. 

6. The effluent generated as per the given proposal will be used for irrigation of green 

belt etc. in the premises itself after treatment according to the standards and will 

not be discharged outside the premises in any case. 

7. According to the given proposal, the proposed capital cost of Rs 309 lakh and 

recurring cost of Rs 17 lakh per annum should be consumed under EMP head as 

per rules. 

8. Green belt development work should be done on 33 percent of the land. 

9. Rainwater harvesting will be established for rain water harvesting. 

10. According to the merit in the proposed project, employment opportunities should 

be provided to the local residents. 

11. No objection certificate / consent should be obtained from the Uttar Pradesh 

Pollution Control Board for monitoring the proposals given for the project. 

12. Compliance of the Environment (Protection) Act, 1986 will be ensured. 

13. Make sure to get permission from other competent departments from where 

permission is required to be obtained for installing nano fertilizers. 

At the end of the public hearing, cognizance of the suggestions made by the people 

present taken into the consideration and the process and proceedings of the public hearing 

were completed smoothly. In the end expressed confidence that the project would benefit the 

farmers. 

In the end the proceedings of the public hearing were concluded with the permission of 

the Chairman with the vote of thanks. 
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Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001273

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0033

Date of Submission 24/09/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

27/08/1990

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 27/08/1990

3

102 720

http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLsRV7nVTqIlr3zk9QyEH1GqBVotyw3vae
SHAGUN RUHIL
Typewriter
ANNEXURE -G



This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

103721



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001281

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0034

Date of Submission 25/09/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

06/10/2004

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 06/10/2004

3

104 722

http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLVUMflkFHQVNoBTFJ+pb642dd8nsGc4nU


This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

105723



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001285

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0035

Date of Submission 25/09/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

30/07/2019

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 30/07/2019

3

106 724

http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLVUMflkFHQVOPjxHabJ9Di+Apv+PtkF5B


This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

107725



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001294

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ. P.O.-
GHIYAN

Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0036

Date of Submission 25/09/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

02/08/2019

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 02/08/2019

3

108 726

http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLVUMflkFHQVNPEUrNHJ52GkZ7ltRcQWTw


This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

109727



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001295

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0037

Date of Submission 25/09/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

02/08/2019

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 02/08/2019

3

110 728

http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLVUMflkFHQVMbF0NLRBPA6kQADs4p+LG8


This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

111729



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001297

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0038

Date of Submission 25/09/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

12/02/2019

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 12/02/2019

3
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http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLVUMflkFHQVOM5t+admLI3B98Ke2re6Zk


This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

113731



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001298

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0039

Date of Submission 25/09/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

02/03/2018

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 02/03/2018

3

114 732

http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLVUMflkFHQVOLa0rNmcGE1N/iIWiPlq2T


This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

115733



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001330

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0040

Date of Submission 26/09/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

06/10/2018

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 06/10/2018

3

116 734

http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRL8fGQZzQ03ZHT+hC07kV1R1Mhws4nabEa


This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

117735



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001332

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0041

Date of Submission 26/09/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

02/08/2019

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 02/08/2019

3

118 736

http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRL8fGQZzQ03ZFTqwmWVNxURC46KFFjAldB


This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

119737



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001354

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0042

Date of Submission 26/09/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

18/04/1997

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 18/04/1997

3

120 738

http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLsMRKnSV6tkNAF+bkuQRWE8UG0CSyGcM8


This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

121739



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001355

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0043

Date of Submission 26/09/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

11/02/1998

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 11/02/1998

3

122 740

http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLsMRKnSV6tkMrRyK25OZu86/rWzfgMLbn


This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

123741



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202209001359

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0044

Date of Submission 27/09/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

02/08/2019

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 02/08/2019

3

124 742

http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLhG6Gbh2SNabFfNNGNakoSYkE0QdbjKUx


This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

125743



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202210000567

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0045

Date of Submission 22/10/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

26/08/1997

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 26/08/1997

3
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This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

127745



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202210000568

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0046

Date of Submission 22/10/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

14/07/2009

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 14/07/2009

3
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This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

129747



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202210000569

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0047

Date of Submission 22/10/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

02/08/2019

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 02/08/2019

3
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http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLRUVPMzu4lOfK/e/ZAJnD5unw8Zv52o2Y


This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

131749



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202210000570

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0048

Date of Submission 22/10/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

16/12/1997

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 16/12/1997

3

132 750

http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLRUVPMzu4lOd+Ww/1WLOUCOauVOw1fdgp


This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

133751



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202211000379

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0049

Date of Submission 13/11/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

14/07/2009

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 14/07/2009

3

134 752

http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLl0Kq7ptg1yUO+3HPZqUgj/fuhy6hIxQB


This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

135753



Form 3 (B)
[See Rule 8(2)]

Certificate of Registration of User for Abstraction of Ground Water
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202210000571

Name of the Owner SANJAY  KUDESIA

Designation
पद

EXECUTIVE DIRECTOR Company Name
कं पनी का नाम

IFFCO PHULPUR
UNIT

Company Address
कं पनी का पता

IFFCO, GHIYANAGAR PHULPUR, PRAYAGRAJ Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant IFFCO Ghiyanagar Phulpur Prayagraj Application No. PGRJ1122RIN0050

Date of Submission 22/10/2022 Specimen Signature

Location Particulars

District Prayagraj Block PHULPUR

Plot No./Khasra No. R2 and R6 1976 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

12/08/2009

Type of Well Tube Well/Boring Depth of the Well (In
meter)

200.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 125.00

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

320.00

Date of Energization (In Case of Electric Pump) 12/08/2009

3

136 754
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This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which
record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has
been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall not exceed to the
recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made

without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this
registration.

5. In case, any of the particulars  I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification  at any subsequent  stage, this registration  is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water is being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If,
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has
been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered
should be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar
Pradesh, and for its validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle)
to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Your NOC is valid till 14/02/2027 . You can apply for renewal of NOC through your login once its validity is over.

Date :04/02/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

137755



Borewell Consent Summary

Flow Capacity Running hrs. Annual Maximum 
Allowable 
Extraction

Maximun Daily 
Extraction Limit 

(Calculated)

Annual Running 
Hours

Calculated 

Application Serial No. NOC No.

M3/Hr (Hrs. per Day) (M3/Annum) (M3/Day) (Hrs/Annum)

Borewell No 1 320 12 652800 3840 2040 PGRJ1221NIN0026 NOC036622
Borewell No 2 320 14 761600 4480 2380 PGRJ1221NIN0027 NOC037766
Borewell No 3 320 16 860160 5120 2688 PGRJ1221NIN0028 NOC011819
Borewell No 4 320 12 683520 3840 2136 PGRJ1221NIN0029 NOC015111
Borewell No 5 320 10 528000 3200 1650 PGRJ1221NIN0030 NOC033351
Borewell No 6 320 14 797440 4480 2492 PGRJ1221NIN0031 NOC031033
Borewell No 7 320 16 911360 5120 2848 PGRJ1221NIN0032 NOC018401
Borewell No 8 320 12 645120 3840 2016 PGRJ1221NIN0033 NOC024123
Borewell No 9 320 12 660480 3840 2064 PGRJ1221NIN0034 NOC044071
Borewell No 10 320 14 707840 4480 2212 PGRJ1221NIN0035 NOC030251
Borewell No 11 320 14 725760 4480 2268 PGRJ1221NIN0036 NOC028389
Borewell No 12 320 10 640000 3200 2000 PGRJ1221NIN0025 NOC042585
Borewell No 13 320 12 691200 3840 2160 PGRJ1221NIN0037 NOC030184
Borewell No 14 320 10 569600 3200 1780 PGRJ1221NIN0038 NOC011480
Borewell No 15 320 12 633600 3840 1980 PGRJ1221NIN0039 NOC015473
Borewell No 16 320 16 870400 5120 2720 PGRJ1221NIN0040 NOC044370
Borewell No 17 320 16 911360 5120 2848 PGRJ1221NIN0041 NOC045798
Borewell No 18 320 14 698880 4480 2184 PGRJ1221NIN0042 NOC014794

12949120 75520
Max.Daily Draw (Avg.) M3 35477

Note- Validity of NOC of all 18 Bore wells is upto 14/02/2027

138 756



Total

Maximum 
Allowed 
Daily Limit

3840 4480 5120 3840 3200 4480 5120 3840 3840 4480 4480 3200 3840 3200 3840 5120 5120 4480 35477

01-07-2023 3683 0 5029 0 0 0 5023 0 0 2863 4284 3180 0 0 3803 4987 0 0 32852

02-07-2023 3699 0 4800 3200 2856 0 4825 0 3787 4125 2045 0 0 0 1585 1614 0 0 32536

03-07-2023 3752 0 0 0 0 4285 4712 0 0 0 4425 2800 0 2985 0 4406 4906 0 32271

04-07-2023 0 0 4829 3445 2829 0 0 0 3782 0 4183 2804 0 3085 2786 4825 0 0 32568

05-07-2023 3714 0 4974 0 0 0 4358 0 0 4185 4431 2867 0 0 3684 4702 0 0 32915

06-07-2023 0 0 4932 0 2693 4140 4960 0 3785 4147 4290 0 0 0 3682 0 0 0 32629

07-07-2023 3245 0 4952 3758 0 0 4212 0 0 0 4370 2782 0 0 2820 0 1819 4334 32292

08-07-2023 0 0 4938 0 3140 0 0 0 0 1755 4382 3138 3714 0 3293 4141 0 3955 32456

09-07-2023 0 0 4775 3729 0 0 4918 0 0 4276 4062 0 3442 0 2852 3973 0 0 32027

10-07-2023 3812 0 4869 3836 0 3786 0 0 0 3852 3869 0 0 0 3595 5102 0 0 32721

11-07-2023 3585 0 4935 0 2856 0 0 0 0 4361 4298 0 0 0 3570 5093 4053 0 32751

12-07-2023 1172 0 4784 3541 0 4381 4855 0 3752 0 3841 2742 0 0 0 0 4671 0 33739

13-07-2023 3744 0 4872 3258 2729 0 4255 0 2627 3863 0 0 0 0 2780 0 0 0 28128

14-07-2023 3255 0 3852 3541 0 4145 0 0 2748 0 0 0 0 2646 2839 4969 2097 3635 33727

15-07-2023 3230 0 4746 0 2977 0 0 0 0 3785 4285 2871 0 0 3719 4896 0 3148 33657

16-07-2023 3225 0 4469 2693 3111 4185 0 0 2699 0 0 0 0 0 3698 0 0 4057 28137

Borewell 
No.16

Borewell 
No.17

Borewell 
No.18

Borewell 
No.10

Borewell 
No.11

Borewell 
No.12

Borewell 
No.13

Borewell 
No.14

Borewell 
No.15

BORE WELL RAW WATER EXTRACTION REPORT

Borewell 
No.1

Borewell 
No.2

Borewell 
No.3

Borewell 
No.4

Borewell 
No.5

Borewell 
No.6

Borewell 
No.7

Borewell 
No.8

Borewell 
No.9

139757



17-07-2023 0 0 4782 0 0 3825 0 0 3485 4135 0 2988 0 0 1922 0 0 0 21137

18-07-2023 0 0 4863 0 2901 0 0 0 0 3478 3522 2584 0 0 0 0 0 0 17348

19-07-2023 3119 0 3785 0 0 0 0 0 0 0 0 0 0 1690 2770 0 2815 4195 18374

20-07-2023 0 0 4447 0 3023 2366 0 0 0 2714 0 0 0 2815 2685 0 0 0 18050

21-07-2023 3692 0 3895 0 3098 0 0 0 2928 0 0 2744 0 0 0 0 3405 0 19762

22-07-2023 0 0 4874 0 0 0 0 0 0 0 0 3144 0 0 3684 4903 3968 0 20573

23-07-2023 3728 0 0 0 0 4148 0 0 3673 3927 0 0 0 0 3023 1852 0 0 20351

24-07-2023 0 3976 4869 0 3135 0 0 0 0 0 0 2856 0 2643 3725 2147 4614 0 27965

25-07-2023 0 0 0 3545 0 0 0 0 2924 4458 0 2925 0 2985 3658 4863 3387 3492 32237

26-07-2023 3431 3673 4760 3653 0 0 0 0 0 0 0 1562 0 2958 3285 4741 0 4185 32248

27-07-2023 3269 3982 4125 3241 2671 3769 0 0 0 0 0 0 0 0 0 4931 4425 2063 32476

28-07-2023 3348 4173 4693 3785 0 3987 0 0 3641 4157 0 0 0 0 2319 2155 0 0 32258

29-07-2023 3638 0 4412 3285 2762 4190 0 0 3515 4147 0 0 0 0 3712 2234 0 0 31895

30-07-2023 0 3842 4759 3385 2923 3958 0 0 0 3769 0 0 0 0 3690 0 1657 4275 32258

31-07-2023 0 3939 0 3819 2697 3517 0 0 2665 3852 0 3047 0 0 0 0 4984 3907 32427

01-08-2023 3374 4185 4825 3525 0 0 0 0 3745 4178 0 3114 0 0 2186 0 0 3358 32490

02-08-2023 3158 4155 4125 3827 0 3531 0 0 3714 3779 0 3182 0 0 0 1630 0 1855 32956

03-08-2023 3585 4356 0 3739 0 3633 0 0 0 2430 0 2985 0 0 3621 4693 0 3690 32732

04-08-2023 0 4158 4496 3585 0 3842 0 0 3810 4158 0 0 0 2556 0 4894 0 859 32358

05-08-2023 0 3575 0 0 0 3666 0 0 3541 4197 0 3185 3684 0 3483 3293 0 4257 32881

140 758



06-08-2023 3475 4302 4958 3349 0 0 0 0 3707 4148 0 2995 0 0 3142 0 0 3682 33758

07-08-2023 2792 0 4425 3442 3102 4195 0 0 3652 4427 0 3158 0 0 3796 0 0 0 32989

08-08-2023 0 0 4789 2452 2643 3869 0 0 3514 0 0 2958 0 2952 3625 2139 0 4158 33099

09-08-2023 3452 0 4425 3542 2784 4380 0 0 3625 0 0 2852 0 0 3746 4158 0 0 32964

10-08-2023 0 3693 4769 0 3100 3352 0 0 3766 4102 0 2445 0 0 0 5082 0 3619 33928

11-08-2023 3693 3896 4443 3683 2863 3923 0 0 3555 4109 0 2556 0 0 0 0 0 1232 33953

12-08-2023 3466 3952 4840 3791 2936 4158 0 0 2985 0 0 0 0 0 0 4941 0 2795 33864

13-08-2023 0 4145 3244 3687 2680 3645 0 0 3724 3955 0 2841 0 0 2953 0 0 3023 33897

14-08-2023 0 3796 4639 3441 2785 3758 0 0 0 3827 0 2458 0 0 0 3633 0 3996 32333

15-08-2023 3441 3963 4425 3720 2913 3669 0 0 3542 4142 0 0 0 0 0 0 0 4078 33893

16-08-2023 3657 3872 4123 3628 2693 0 0 0 0 3693 0 0 3556 0 0 4739 3808 0 33769

17-08-2023 3611 3927 4753 3462 3132 4244 0 0 3693 4125 0 0 0 2981 0 0 0 0 33928

18-08-2023 3444 3748 4255 3694 2932 4406 0 0 3541 0 0 0 0 0 0 4864 2909 0 33793

19-08-2023 3767 3639 4217 3452 2690 4102 0 0 3758 0 0 0 0 0 0 0 3546 3681 32852

20-08-2023 0 3425 4258 3452 3163 4135 0 0 0 3629 0 0 3541 0 0 0 3685 3222 32510

21-08-2023 3571 3923 4793 3693 3190 3925 0 0 3585 0 0 0 0 0 0 0 2927 4158 33765

22-08-2023 3542 3847 4158 3784 2928 3871 0 0 0 0 0 0 0 0 0 1800 4702 4197 32829

23-08-2023 2966 3653 4821 2965 2648 4158 0 0 0 3894 0 0 0 0 0 4469 4373 0 33947

24-08-2023 3714 4158 4610 3673 2822 4402 0 0 0 0 0 0 0 0 0 4727 2544 2104 32754

25-08-2023 3580 3885 4682 3741 2976 3970 0 0 0 3849 0 0 0 3145 0 0 0 3965 33793

141759



26-08-2023 0 3982 4102 3771 2745 3858 0 0 3643 0 0 0 0 0 0 4953 2040 3857 32951

27-08-2023 3805 0 4042 3569 2690 0 0 0 0 4125 0 0 0 0 0 4699 5096 4236 32262

28-08-2023 0 4125 0 3670 2979 3736 0 0 0 4134 0 0 3444 0 0 4910 2060 3831 32889

29-08-2023 2942 3892 5032 3729 2839 3575 0 0 0 0 0 0 0 0 0 2368 4258 4158 32793

30-08-2023 0 3829 0 3634 2690 4125 0 0 0 4442 0 0 0 0 0 5014 4989 3715 32438

31-08-2023 0 4401 4525 3763 2971 4278 0 0 0 0 0 0 0 0 0 5110 4039 4145 33232

01-09-2023 0 0 4136 3758 3110 0 0 0 3625 4158 0 3133 0 0 2585 0 0 1503 26008

02-09-2023 0 0 0 0 2992 0 0 0 3724 0 0 2842 0 0 0 4746 3800 4258 22362

03-09-2023 0 0 4206 3695 0 0 0 0 0 3785 0 2925 0 0 3353 0 0 4163 22127

04-09-2023 0 0 4936 0 0 0 0 0 0 4222 0 0 0 0 3729 0 5029 4255 22171

05-09-2023 0 0 5113 3699 0 0 0 0 0 0 0 2980 0 0 3772 0 4146 2168 21878

06-09-2023 0 3043 4169 3566 0 0 0 0 3439 4363 0 0 0 0 3787 0 0 0 22367

07-09-2023 0 0 4725 3552 0 0 0 0 0 4390 0 2875 0 3134 3682 0 0 0 22358

08-09-2023 0 0 4258 3693 0 0 0 0 0 0 0 2780 0 0 3748 0 3332 4185 21996

09-09-2023 0 0 0 3741 3082 0 0 0 2480 0 0 2958 0 0 2987 0 3139 3985 22372

10-09-2023 0 0 0 3755 0 0 0 0 0 0 2750 3103 0 0 3629 0 4561 4332 22130

11-09-2023 3036 0 4563 3650 3181 0 0 0 0 0 0 0 0 0 3665 0 0 4340 22435

12-09-2023 0 0 0 3665 0 0 0 0 3555 4208 0 0 0 0 3713 3129 0 4193 22463

13-09-2023 3751 1034 4601 3144 0 0 0 0 0 0 0 2688 0 0 3056 0 0 3996 22270

14-09-2023 3756 0 0 2863 2845 0 0 0 0 0 0 0 0 3110 2995 4350 0 2574 22493

142 760



15-09-2023 2985 0 0 0 2858 0 0 0 0 0 0 3080 0 1848 3795 4152 0 3762 22480

16-09-2023 0 0 4928 3525 2985 0 0 0 0 0 0 0 0 0 3558 3076 0 4418 22490

17-09-2023 2868 0 4473 3569 0 0 0 0 0 0 4033 3135 0 0 0 0 0 3751 21829

18-09-2023 2152 0 4246 3711 0 0 0 0 0 0 3747 0 0 0 3752 4535 0 0 22143

19-09-2023 0 0 4425 3558 0 0 0 0 3552 0 3756 0 0 0 2948 4190 0 0 22429

20-09-2023 0 0 0 3758 0 3362 0 0 0 0 4436 0 0 2453 3839 0 0 4380 22228

21-09-2023 0 0 0 3693 3140 0 0 0 0 0 0 0 0 0 3585 4321 3400 4341 22480

22-09-2023 0 0 0 0 0 0 0 0 0 0 2939 0 0 2580 3796 4709 4420 3980 22424

23-09-2023 3827 0 0 0 2632 3930 0 0 0 0 4344 0 0 0 3270 4327 0 0 22330

24-09-2023 0 0 0 0 0 0 0 0 3827 0 3838 0 0 0 2680 1025 3990 4168 19528

25-09-2023 0 0 3472 0 0 0 0 0 0 0 3987 0 0 2618 3745 4128 4500 0 22450

26-09-2023 0 0 0 0 2506 0 0 0 3754 3342 0 0 0 0 3329 5024 4504 0 22459

27-09-2023 0 0 0 0 2551 0 0 0 0 4386 4425 0 0 0 3725 0 4325 2962 22374

28-09-2023 0 0 0 0 0 0 0 0 3825 0 4357 0 0 0 2763 4746 4003 2700 22394

29-09-2023 0 0 0 0 0 0 0 0 3535 0 3897 0 0 0 3690 4972 4272 1525 21891

30-09-2023 0 0 2413 0 0 0 0 0 0 4175 3798 0 0 0 2974 0 4615 4285 22260

01-10-2023 0 0 4273 0 0 0 4693 0 0 4402 3791 2972 0 0 0 0 0 1825 21956

02-10-2023 0 0 0 0 0 0 4793 0 0 3600 4472 2510 0 3117 0 0 0 3769 22261

03-10-2023 0 0 0 0 0 0 4874 0 0 4407 4390 2490 0 0 0 2519 0 3725 22405

04-10-2023 0 0 0 0 0 0 4970 0 0 4321 3683 2888 0 0 0 2415 0 4169 22446
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05-10-2023 0 0 0 0 0 0 4698 0 0 0 3784 2821 0 3111 0 4436 0 2932 21782

06-10-2023 0 0 0 0 0 0 4069 3434 3789 0 3980 2910 0 0 0 4200 0 0 22382

07-10-2023 3615 0 0 3451 0 0 0 0 3320 0 3758 3180 0 0 0 4486 0 4325 26135

08-10-2023 0 0 0 0 0 3923 4853 0 0 4449 3870 2941 0 0 3745 4529 0 4384 32694

09-10-2023 0 0 0 3551 0 0 4970 3556 0 3933 3978 2970 0 1449 0 4283 0 3849 32539

10-10-2023 0 0 4738 3565 0 3678 0 0 0 4102 3569 2965 0 0 3647 4114 0 1965 32343

11-10-2023 0 3971 0 3512 0 3896 4784 0 0 4165 3846 0 0 0 2987 4525 983 0 32669

12-10-2023 3682 3957 0 3737 0 3735 4932 0 3520 4102 0 0 0 0 473 4629 0 0 32767

13-10-2023 0 4321 0 3689 0 0 5091 0 3573 4349 0 0 0 0 3692 4725 0 4265 33705

14-10-2023 3525 3712 0 3553 0 0 0 3791 0 0 0 0 0 2081 2989 4606 4200 4158 32615

15-10-2023 3786 3984 0 3681 0 0 0 3696 0 0 0 0 0 2356 2986 5019 3042 4258 32808

16-10-2023 3425 3978 0 3656 0 0 0 2881 0 0 0 0 0 2371 2998 4458 4682 4125 32574

17-10-2023 3740 4269 0 3425 0 0 0 3525 0 0 0 0 0 2347 2979 4369 4113 3958 32725

18-10-2023 3761 0 4938 3681 0 0 0 3443 0 0 0 0 0 2311 2940 4725 3153 3847 32799

Total 181285 162336 325407 263273 150177 183612 94845 24326 160629 230051 149715 140909 21381 68327 231317 288118 179986 266895 3122589

Average 28387.173
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BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI  

ORIGINAL APPLICATION NO. 544 OF 2023 
 

IN THE MATTER OF: 
 
Paras Nath & Anr.                                                      …Applicants
                               VERSUS 

Uttar Pradesh Pollution Control Board & Ors.           …Respondents 
 
APPLICATION U/S 5 OF THE LIMITATION ACT R/W 
S.151 C.P.C SEEKING CONDONATION OF DELAY IN 
FILING REPLY ON BEHALF OF RESPONDENT NO.8 / 
IFFCO TO THE OBJECTIONS/REPLY ON BEHALF OF 
THE APPLICANTS TO THE JOINT INSPECTION 
COMMITTEE REPORT DATED 05.12.2023 FILED 

MOST RESPECTFULLY SHOWETH:-  

1. That the Petitioner has filed the aforesaid Original 

Application. 

2. That for the sake of brevity and to avoid multiplicity of 

papers, the facts and contentions raised in the reply filed by 

the Respondent herein may be read as part and parcel of the 

present Application.  

3. That on the last date of hearing i.e., vide Order dated 

18.04.2024, this Hon’ble Tribunal was pleased to permit the 

answering Respondent No. 8 herein four weeks to file 

response to the OA and also to respond to the above 

submissions of the Applicant and response to the objection 

of the Applicant to the Joint Committee report and fixed the 

next date of hearing to 23.07.2024.  

4. That considering the issue raised the necessary response 

was sought from by the Respondent for preparing draft 

response. The response was sent by the Respondent, 

however certain documents were desired to be necessary to 
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be annexed with the reply. The said documents were sent, 

based on which the draft response was prepared and sent for 

drafting, which was finally sent after vetting to the Ld. 

Counsel for filing. Accordingly, the said reply has been filed 

by the Respondent No.8. However, this all resulted in a 

delay of 66 days in filing the response. 

5. That the answering Respondent has always been prompt and 

ready in pursuing the present lis. The delay caused is 

bonafide and is caused due to reasons beyond the control of 

the Respondent and therefore deserved to be condoned in 

the given facts and circumstances of the present case. That 

no prejudice would be caused if the said delay in filing the 

response is condoned by this Hon’ble Tribunal.  

PRAYER 

It is therefore most respectfully prayer that this Hon’ble 

Tribunal may be pleased to :-  

a. Condone the delay of 66 days in filing reply on behalf of 

Respondent No.8 / IFFCO to the objections/reply on 

behalf of the Applicants to the joint inspection 

committee report dated 05.12.2023, and; 

b. Pass any such other or further order(s) as this Hon’ble 

Tribunal may deem fit and proper in the facts and 

circumstances of the case at hand.  

Filed on:21.07.2024                                                    FILED BY: 

New Delhi     

[ABHAY KUMAR] 
ADVOCATE FOR THE RESPONDENT 
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